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[Mr. Speaker] 
he will do so. The hon. Minister will 
look into it.

Shri Tangamimi: I am quite cer
tain about it, Sir

Mr. Speaker: If it is not laid on 
the Table it will be laid Hon Minis
ters who give assurances will try to 
implement them as quickly as possible 
without waiting to be reminded from 
time to time

12.05 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha).
With your permission, Sir, I rise to 
announce that Government Business 
for the week commencing Monday, the 
16th February, 1959 will consist of—

(1) Further discussion of the 
Mbtion of Thanks on President’1; 
Address

(2) Consideration and passing 
of the Workmen’s Compensation 
(Amendment) Bill, 1958, as pass
ed by Rajya Sabha

(3) Discussion on Shn Rajen
dra Singh’s Resolution regarding 
disapproval of the Indian Income- 
Tax (Amendment) Ordinance, 
1959

(4) Consideration and passmg 
of the following Bills—

(I) Indian Income-Tax (Amend
ment) Bill, 1959

(II) Electricity (Amendment)
Bill, 1958, as reported by 
Joint Committee

(III) Chartered Accountants
(Amendment) Bill, 1958, as 
passed by Rajya Sabha

As members are already aware, the 
Railway Budget for 1959-60 will be 
presented on the 18th February, 1959, 
after disposal of Questions

12.06 hrs.

MOTION ON ADDRESS BY THE 
PRESIDENT

Mr. Speaker: The House will now 
take up the motion on Address by the 
President for which 15 hours have 
been allotted excluding the time to be 
taken by Government to reply to the 
debate

Before I call upon Shn Nemi 
Chandra Kasliwal to move his Motion 
of Thanks to the President, I have to 
announce that under rule 21, I have 
fixed that the time-limit for speeches 
shall ordinarily be 15 minutes, with 
the exception of Leaders of Groups 
for whom 30 minutes will be allowed, 
if necessary,

The Prime Minister who, I think, 
will reply to the debate, on behalf of 
Government, may intervene or reply 
at a later stage, and take the neces
sary time therefor

(*Pter) w«rar 
^ jiww g

l*t> h 1 ^
srarcq TTsjqfa % n f w f n r  % f*n*,
3ft f a  5. U * s  * t  trap
stt*t *nm ft % a w

*pt fTO «ft ̂ 1% W3RT *rr*rrft
V

% art
fen  t  $ i

tmranrrc irav |,
'STM ®rnr ^

Jpf3*TT5*TT ^  3PTT ?ft ^  I
«FT 3ft f^T T  f»CTT $

^ m w r g Pp stpt v t

STOTT 3?T?T I  |
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*r«rar A  TO jqfo «fV
FX V R  V t $*TT -4l̂ dl

$ f c  ' 3 ^  vre *n*r «hrtt >rt <nrr5RK 
% q«T qr * t  «rorc forc $ 1 OTtfr
tTXVTT ?t i^ t TS V  55PT 3ft f*F

#  fipp t q<n«Ki<* * t r  #  
3 rtf *rr# arc 11 Tn^rfer * t
% Vpft VT fa *  fPR *r ferr

4  OTVt §^<i*ii *Ts?t ^TfrTT I *i«l< 
*r f ^nq> ^  f*P *MN T O R  ?T*rr5RW 

% q * <TK % firtr v fe re  I  * flr  
«rr*r? R V R  % sprf ^  T i t  A w
*fr?T qft JTSTSPSIT J&  m  f t  t  I

r̂earer *Tfta*r, **t A
fre ^ - 3ft ^ r  % «rnr% vtsm ^nr 
*ft OT^iT fsp r HpiJT STRT o"l< ’TT *ft 
# T  yfS'̂ l^  spT fs m  ^  5ft fa ^ ft 
frfaqq y t £ I
TTSft Vt WK % ?<T fWT | I ?ftT3ft 
^TOTW % ? P ^ r  *  «ft OT qT
*fl4i ?ft t t  fViMi *ptt ^ s ftr  
q tf * t  qptfcrcr «Ft 3tt T f t  | i x v t n  
A 5*r% f^TT t|  ^ 5Tt | i

*paKST *lfta*T, ^ t ^T
3JITCT t o  fs ^ r  q^mhr % 
5TTĉ P T^rn I  3?ftH fQ  fo *  rpfrl 
q ^ rffa  ift3R T * *  ^  fam | i 
*PTC T®5T % ft> ^  H3FT *PT ®TH
o t  sftr ferra, A JPT fa *
W IT  g, * ¥ »  O^nld «ft *T
o t  % wit *  *ft * fr  | sflr arf | *̂rr€t 
fjfo r  i o ^ qfcf^ t A t-^ tu t | fa  
fm t ^ r  % ?F5rsr |T ?rk  faqu % 

A  w ««n  g f r  
^ iR t  t^ t^ t  ^  »ftf?r % ^t vm & m  

| i srrsr *r% jftfir ?renrt % ^ift 
A  sznw  f t  ^ ^  ^  5»
fs rffl#  n ^ fN  % ?rm R q r «n w  A  

1 1

wrsr ^ r r f t  ^ftfir «nRftw q r if t  
v w ifw  snft T t̂ ^5 o t  % f̂t 

w r f* rr tt
Jft% ?t * i t ^ i

« m  A  * fM - A  ?ft p T f t  sftfir v t 
»pr ^arcsft Trf^ ^ t ^ t  ^ t b ^ it $ i 
immrTcr % ^mnr ^  5?pt ^t »n? t  
f r  O TTT q>T l̂ > ^ T *PT
q?"Wt 5t *RT I  I «TM % 3R7^ A  
w r  ?nmr ^ r  »pr qrf^rat «pt 

v fep m  t. ^  ^  ^  $  f  1
^ n ft  *ftftr o t r  A  t^ N m n  f t
T f t  | I ^RGJT-m  ̂?ft
| « fk  *rR3r * * m  % Afot; m&ct-

T t  ? rrs  | i
? im  ^tRT w  «W T4

^ t ^  | i ^  f* n ft
% 3 m  3JTRT fk^nrrgvF 

T ^ T  I T̂ W TT  51TRT facFl*l
'T^ -^ fk  # S R T ?TtT 5Rfk q ^-^ ffjr 
*ft3RT % S 7 T  f t  |>IT I

a «q fd  sft # TO-anffjT 
ifrsH T p̂t fsnp fenr 11  «T3r ^ r  A  >ft 
q?ftJT q^r-^#T jft^ n  ^ t ^  ^ r  T f t  
| i ^ft A  ftra- 3 t t^  
11  * m  ^5?r 5?r % f% A  w  q r ? m  
r«iMi'< srrff^ ^ ?rst ŝ rr « tft f c f k  
q ^ -^ ffir iftsR T ^ t rn??: F w h i ^rrfar
5 ^i^di ^ (so\<4
q ^ -^ fiT ®ft3RT ^  f*rr^  ?rw t t f t r  
^ T t  >5t ft^ p ft f f  | » fm ft  
^ r f t  qVsRT v t ^  f i r  ^  *A  f t  
t  I f*T A ^ R T  I  f t f  ?t *A  % *TC 
f» r v t s m  5R*ft qfr jitP^t A Pnrsft
^mrcTT ftraw 3rr Tft |

f,  f3R « P t ^ r ? i ^ t f f t *  ^  
??«r «t[dl v r 4  q f< ^  4 1̂1 1

%m v t  i i r  f)*n  f% f*rrn- t
^ T  5TW jf f  «TT ftr f»TTft T T ^  W R 3
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[sft VW-TfaPiT]

^flrrfr *tsft i ^  t o

ft | ft? TT®#* OTT 
vn  ?pf Hit ,ff5R f  «r&re «tft araftrft 
f f  |  1 * nm r amrr «tt ft?
foffa «FT-«rifa zft̂ PTT *f ?*nft v * fn  
*n* A T^far 'farct * fe  ft ft  1 * m  
J»rr v m  ft? v f  ?rr»ft ft *nrc **
*1̂  ft? (enta
*ffaTCT #  «T«for * fe  p f t  I
’jfe  WTO5 *fT 'iV ta 'fifa'ft f t  T?
an^ft I

fiTTTT 5?PCT 5WHT ^  «TT ft?

I y y  *T f*T Tt T'l'ftl n̂fivRTT IMcTI 
|  1 sit  ̂ s m  «rf*nrm
*  *f̂ T ft? XRT^vrr tfk  fa^Tf Tt
T O  vrfpT r̂pT 5=nft t  wb-
«TS n̂jt*T-̂ 9T iftr >̂i<«iM ^5PT qH ?> Iv v
#  TfTT ft? ^  fecfW T'T-spffa JiT5RT it
{W *  stftsffafrPTW <fft ?fta
STHt t ^ J m ^ T c T l f t ? ^ ^  TTSt 
|  I TO refon  ^  n  3fn  ?ft

^  £ ft? ?fhrr 5TCT- t ,  ZTRt 
T h rw  k  T ro t fa n  «rr f t^ n r  ^ r t  
icfk ?rt 5f W w  $5T V̂TT, fW

•?! t  I *£  TTC»»it ft fR 
?rt*r ^et «frr Hirr snrr i

3*TPT =sft«rr 5TW 5T? «TT ft? 
fJTft ^T  ^  #PTT«ft w k  HwrfrT % »T«RT
^ f?rn *ri m nrm r I

v t «f*t * *  « ftr ftrp r-sfrn r *ft 
topi, ?rrft? »nfa*f> srar tt flw-ftvnr
jft I sfcrT ft? ?TPT 'Jim  S, P*T  ̂
#c*J t w , rfWqf^T ^FT *f|r fticH
ftfr tm  t o ;  |. ^ r̂ft? %n tin 
j t i t  r̂»ri% st 1

§hitj tt^ tt ?r«fir fiftr-'3?Hi<«i  ̂
tfr?- «ri<ariwt ^  w f

v ’srr *tt 1 4 v fifT  ^ t p t  g  ft? f f r  
I^Tft §  wit | 1 w

% t r o t  f  1 =f?̂ t srffafe
f t .  «Fft 1H P | fe  f f ,  ^ T  <m ,
5^  5TTTT % S Tffa  % JWt«T >PT T O T
^ t t  *T8T 1 h t t p :  ^  f f v ^ m r r  

% h  ft^R- $  «rnr§ ftnr

^  ^  ^ tt  #  lift *Ft n t  i 
^ t p o R a r ^ T  V ^ T T  ’qrr^TT % ft? ^  

’JFK. ?rrar ^ft ^  |, ^ t  ft?
m  f t  3TT# ’̂ t r  ^  1

%■ zpf + k « i  «id(^ 3rr# ^  1 ?p^r sttht 

^ ft? spf <&r* t , ft^r ^  ^  % 
^Tt ?fft  f t  HTT I i f m T  *rft
^ s f t  h  ^ ?  # r t  »ft g^re? ^ft
^ f t  ft, f5RT K ^fTT ^ T   ̂ ft?
^n^nftpp 7T3Rfirc?
^  ft? > r fa -^  1 *T STST siw^i 
% ? r? m ir  f  »Ttim 

'T R frfz^ r I rif+n ^ ?ft
^t r̂a- ^ ft? iTT̂ r « (+ K  % fH 5TTT ^  
«TTfTT KTR fe r r  ^  vtr ??T3r ^
^  % f̂ jxir ĵj- % faxx ^ I

5I?T 5PP TTgVTft l?fq  TT H»9F^
T̂PT *f>?rf ^ ft? *î «t>K ^ 3̂H %

^  # ^?tf ^ r -  gsniT $ 1 4
^ T T  ^TpfT g: ft? q ?  splf ^ T  
^  11 5ft ? m  ^  | fsr v% tip? ^ht 

I  T t H T t
T^TT ^Tf^r s ftr  5<fa|z' 

<11*1*1 T̂PTT 'd'l T t *T +^Hi
T̂grTT | ft? t  j ?T flcft̂ T T^-Wfq- jft^Tl

Tt jfr t̂-ifnrt focnart tt qy t t  ft?
w m r - f v ^ R  4^ - r t i m ^ f c r  

RiTftm % «n^ t  f ? r t  *itt |  1 4 5ft it?  
TffTT g ft? ^  HTTK ^t f«RT^

^  ^ ft? ^ 5T ^  « R  5TT T t-sm ^ few  
'SlRrr % W 3K?tJr ?T?t TOTTT •
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Shri Bang* (Tenah): Nowhere has 
it been stated that you are going to 
inaugurate a national campaign

ft irotft TO

TIT    1   3nRTT g fa

st *7  WT  :   *T 5?T 3

Ttar  ?mr   s  sfrrr wrr

? 1

 JT? TjFTT WIT f fa fSF *TT*T 

   fkvTE   r rcr_ T r

ptfoT-   foPT  fa*TT  TT fa 

?*t to fT5T *rg*rMt   w r   ir  i 

»m s*t jt?t rr    fa  aft0 o  
 ? m  *rfa*n*r>r t  s?t *pt *?tf fsrr    

faur  1 A RTRRtT f fa 51* TTPPfhr 
3TmsT »m 3ft   *t arm  tit

m smre- zh t fare 1

?ft  ?t *r

?, fapT TT *T 'WI I 1W  3JT5TT 'Tt W IT 

W IT f I  ??T 3TTWT  fa   FT 

SRk Tt t faTT ffBTT  I * t TO 
TT fa S*T T SPTtT Cm"TV 

*nft ipT  I  3f?T W , T t TRt 

*ft ?fV t -T 3  fa ?TTRt fft 

IIWN  ft  I  STT3T  g*TRt  5PTfa 

 * ?fa  P  3lf ?PT 3T W   T»T 

 1  *T  T TTtpTT  fa y'T i(

 esfnjt n facrft ?fr gt srat f, fa?pft
V 4t fft Tt I  I   5FPT 5?T   *

jpti TiPT * 33ptt rra. ?ft s*r t *ra*ra-
fft    fa 3ft TT cf5 [ TUf »i 1 

t ft fTTS *ftT Tt? Tt I  3ft jft»T 

  ? fa flg-Pffl *tcft   ?t *PPcft, 

3f 3*T (l1  'TT WJ 3 fa nrt 3ft  

1W jf*T fft?   P?t *T ?t gf I, 

t  w t tm   t   w  fiTf  ft sna

t rr'j ? 3TT   rjfkp- ?, fan  'TTT

?rotor   5  rtr  w

?n-3r vft  sp m  nsr T  i 1 

326 LSD—4

w? *rw m A *j »ft sptt 
g fa aft >jftr w ?pf Tf »t 

ft t. sWr ?ft vnr  5rnTr n i m 
frr? t f3RT Tfftr wft rnr   arnt 
* *m t  r fftrr
5nf 1  3w sn- jftfnr sptt   ftr

3ft 3»r stk vfir srnt,   ft

rmt w ift m m  r 3ft?r v f r 

ft ft 1  3ft ijf*r p ir ?rnj fat arr 
r? i   ?rre»T *sft ft Tftf 3ft 

mft   jjt *fifT*r nrrr 
3? z?ft uvrrr r afteft arnfr rfar 1

A reron  ?mrT sinn 
vr*  fsrahr r f s[   rp 
 1  3TTsT ft?r, ?n t ht?t irnrr fa 

3PT f'TWTt TT 3RT 'V -  ft, eft 

5T  *P?T TT ?fk   P
JT *r W *TT fa'fR tr? spT TT fa trnprr

*PT fsftv I tT Tfa ?rtr *TfT 

VX aft fV 5TTTR t, Tt ?TT ?PT W 
t ttt 1 jj r»»ftT  im *pft 
rPr *rr  ?*m rf -jfrr t 

fcn tt ?nr  ?r Nnn v? 

i fr 1   fa stpt »mnT 

 sttct jtpt ft  wtr fic-PR   r 

rf&re  rtr f aj  ft   
frr oirru tfr xtt* m  an tT 
f 1

*rrer ?ri3 srt-  fa gwrft 
 rt  t tt i rtr r? ?*r 
 sninn ift fk t 1  stt 

*r?er? 'Tft t fa  wrm frtt vft 

spftfa *rw t fr arrr arr ft *w*r 

rsw 3th i frr ttjww  
WTf t fa   tow 

i i  ?nar P?r arrerT t fa rrerrafr spr 

ffjrffT rrTsr  »it t.  'Pfi arrar  fa 

?ptt5t t foararr  ?ftr wrtar *r>iT 
t *htt & 1  far *t tinsmi g vt?
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| fa  * *  farRr v  a m
*ft 3̂  ^t VTf qT faST T̂Ttrrrr 1

vr^qfa aft #  *rfarjnT®r 
q'apr^T *ft3M T ^  qft 

| 1 afrsr-TT faff ?rc«?
s t e m  a f t f  % snnf smnfr, ?*rcrr *ft 
f  at ’t o r  w  J i  #

?ft *  «ft«T ?rr f ^ 4PT <F"rr w?nr g- 1
w  *t «T{r# $  *rr<R *t ĝr ^rr
*nrrr fr fa  sfr gqr*t *t p w  jftspn 
ft#  *nft ft *ri sfr jftsr̂ T 
* r #  ft ^  ^
jmft ft 1 iftertf zfr̂ r̂ r *r ̂ o t f t t  
*T$t arT'ft ft 1 f-Tft
jft3i?n tft £r cpr snf^-T 
ft»fr ( <fRtft aftsrcr % 3ff 5f«‘JT ^  
^ rrf^ - ? rf5r *r *t<st  v t  rarpr fs^ rr^T 

^ r^ rr f  t f '5 Jf^r f ire r r  £  f»F T  spt 

?fr< ^ «TTT *PT ®TT*T frTHT T̂S’TT £ I
«tht«t A # 5i*?t
sruffcr fa<n ft. *m   ̂?*n*t sm m  tfr gfr 
*ra rfP -tjtt 5 t f r  « tp t t^t^tt

?nrn *rffar ft 1

*t«w  q fs ft < ra r eft ^ f t f a f W R t  

s r  *mT w r tsrr 4? *n*r to  t?V ft 1 
«TT3i i\ <rrq-j ^ f?»n«r *r 3pr *?w
*  ^fis f t  <i?t ft 1 ?*fr ^  % *  dsnrcr
*  * fe  ? t(fr 3TT '-CjTf ft I ?pr^ ?ff

<*$# 3PT *TW r *7f x ftT  1SJTR *PT1 
$ m  « f k  $ * r*  « rrtsp TK t 5 fr»r^  ^Vsr 

f^T «p F  «jnr-T ^ r  Rt«Tt ^  ft ^  
SPTH Tf ^  #  1 gq’
fWr f̂*T 5rnr# ^r mn gM  

1 v<rf 5*rn  f^rrftr-P »rmr?fv, 
ft, %m  c t  «ft3pn^j fgwm ^Tfn ft 

■ k w ra  ^ t t  ft, cfr f^ r* rm . ? r 

^bht strn fa  F irn  WTO SJWSqj 
* n  5> 1

f̂t wtrt #  w?ft t  
| ft? tftararr ?>tt fa  ftpr 

^ ff  #  JTtanrnnr ftwrtr ^r trrR v«*r 
«®rar a «  ?r*nt ^  jrem  'w  fa  
f*r  ̂tfr ̂  ?tc«r wnn, ?ft ^wnrsr
^  ^  5T fa^flT f  fe  f f  | Xftt
A faffjft t  ’trk fa?pft gWt 1 

«T«fV r^ ro  ^  ft* «pt êrrar ^  t, 
fsNfawj m£#$pft r̂r wrar ^  ft 1 
4  ^  qrgnr fa  ?r«F? ^ n ft
tstt % >ft ft 1 f  h«p m «r ^t m* ^  
^  f̂r T^rr fa  ^mft vt «nr«w 
?, 3ft f»nft 3r<r?n ^  «*?r??rra 5, f»nft 
^TcTT apt afrerrTW  ^T^t >ft fT
OTT* #  T^Tfn ft^n wY< 3ft 5»TTft »TJ|^fW
$ 3 ^ v t tfr w f t  ?rm f % wt«T5T ?r?t 
5?>t frtn T 1

?W ^ ^ rC t JTtSHT ip W T §t% 

;snfgq--3^TT*rraTfr 1 qgsft^prcfr^l 
fa  3ft ? * rR t T v fm  ??T»rd t f t f w ^ r ^  

l»p ft s t  s jp ft ^ rff^ r 1 ^  s if rf  s r f  ^ tsr 

<T̂t T?T  ̂ I W*l * wppfhr *RPT 
f 5 jf k  H'T3RT %  *T^«r *  3 ft 5^  ?,

•3?pKt qOT «fr '3^pr 'rrr 5?n # n  fa 
•3?m»TrB fftT^rirsfw |mftfafpftv
z ft jR T  ^  ? R TO  V TtR^ ft 5^ !ft ? t 3 iT ift 

^ T f^ f «f| r JT? ^ n fjp ft ^  ft I O7
ffnr jr*rrft m*RrHt % ?r
Ŝ̂ ft 7̂  ?ft r«H'i fâ St STTT % H'^g % 

ff*f VfZ ?  fa f̂t̂ PTT %
?tt%t  ?r  ̂g r̂rft 'i^«4 mri|R*ft 3ft ft
ĵ*ft ^i«in 1

5*pt ^  f fa  jpt ft 1
^To 5PP •T̂ t  ̂fa  g*T *pt «f»*S*i ■35FT
qf»t «fk #a^t «ft3HT % ̂ tc*t ftfr % 
q?% 5*ttt 5*Ptr ^ht

1
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am f a  rft 3*rtat 
% %pz* * a  m m  s r  a  a t v n fr ^fijr 
ar*at fta t 1 fe fta  T aaafa  ataaT % 
*R rfa  fa a  in  trim a  s a r f  «ft a a r  
arfta jfrspiT h Jfcr Him ?  fa  5*  
SfiRld vPTR, arat K srfawa Tt fa  afe 
TT I

=5|M aT?T a? & fa  faT* 3fr JJf
stna # r̂r gfr farct v m  *%h 
£ ^avt faa  cpt *r %?fta ataaT % 
iRPTa atWTfa f̂ TT aaT  ̂ ^at f<rau 
*t aata atsRT % 1P9RRT "HV sftcHTfa 
fan »rpTT -̂Tfka aT -3H*rrr ^  yt 
5JTT5T sflcMlfi*f pHH-iI îIb̂ I I

aft a Sfqa r̂fVl'JTFTO a a£ 
^TfT&fafa^rtfafaaa-%aaa- afar 
Tfeaif TTHTaaT T7VTT T3 *fT | ifir

fe*m  f a  m  *ft t  ifrr fa- 
wa ■jfr ^  arafaTT %fr % ?rr«r 
TT 73 # | $ a f TfFTT fa !TT̂r fTRfTT
T O  -&TT fft T% apr *ra TTHT
fiaT I jWart ^  %afr a  f r m  ITTO 
* t vrf a£t f h  faraaTaat *t 
?Pfat m ^ W TT ^  a r f a a ^ t a r f t f o  
+ <*t fta I *PTT f a  fqW<i*ql' ftaT 
£ a f  f a  * m  ?5T % V ^J  f t  «rsft 3aT^a 
T7% ST arit £ I

fa% IR R T  3T ata *T X ?ft JWT 
S*nr gla 4 ^a% ST* a «TT3T
HT TfaT ^WT f. I faTT aVfaaFt a,a 
T7 #  T t  5TfT * ft »^TH ^ TT gt^IT I OT3T 

a f  Tf?T T̂PTT & fa  q4Hi*i XtTZ ??a- 
PW ftU W  | I a  a f  TJFTT fa  a*r a  
T*r W <r> As i1*ft«ii SRTWt a f q<T 
T T J ft  f t t f t  a ftp t at^raT %  V lf* K  5TT I 

5H %  v m  g*r ^  f r  ^ t r -  

» n ft *PT ^ f*T ?  rft #  HTO5TT g

JT?r ’HTT-T f ,  ?t 5ffft HVTT ^ I

wrfyx ^ ^  sn^rr f  IV
fimT m  fj»wiT it  i fk*rn n,
4w}fkz« ftifircrw ^ JTf w  | fa»

«w' t  sBrrf*siT a r  p r ftre T «f t f ^ n r  
s*r f r w  % T^ii, ?*r ctt *t 1 *mr 
s lu m  ?!T # ft  Tgi A *15
^spn ^TpiT 7 4 5T?V h to  q m  f  %  
?JITO f5T5TT »Pim*r WT TT TfT | ?
?*T T̂5T 7T «i^o I ^  *n^T <̂111  I 

ĤaRTT ft  | OF ?TT
% % ’JTRf JTT €5 % =af^ WTX ?RT % 
gfx t̂ Tt <J* aV  T*- f̂ STT ^ n%»TT I

ĥ p=t q^r fm i | fa  w t s?r 
*w Mtsfr vr t t  w t %h »r*r 
s rw t T t  t t  w r  1 m  srw rt « ft 
srra- +<»i % *rq^sft f̂t3r f^rnr 
5R zvfr & f^ri?r %■ snt ^ xnft 1 1 
3rsr?w s*to^m li >iffl <̂<<1 vtr +(*̂ 1 
^rrr ^ aft a«r a r  f*n^ tt’ t Trat
r«fcn fafaiw â t ?na t NY t  • w  ̂ r%
faxrfa % arf̂  t̂aT sn^nft t  • 
t !  far*r Tt *fta> t t  fama "̂t nraT 1 1 
war ff 'r  '^ i^ a  % *ns?r ft afe 
a aqsir ft  'STR, aT a a f  T f araT ̂  fa  
?a emmft t t  f̂t faa% t t  f  i 
'*m  t t  faafa ?*r t t  t |  f  «ra% vf<zx 
yft a fe  f t  a ra t 1 1 w  a^f % yaA ^ f i  
% faafa % wsjt >ft afe f t  a ra t & 1 
fruT̂  a fi  ît *0*i4 aa f̂T ^aa?t >ft 
fa  faata t t  ar^  |  15ftt ^  q t̂^K 
% vrrm^ ft  aa |  vtx ga% ips :̂
3ft sftfT '^ tt?  aarr ftar, ^aaa
at faafa ftar ^rifa 1 sat 10 >̂ 
'*TRia % fa r t  ar t̂ TTat qiat 1
tnaifaa *j  ^fqraa f a  afr t̂
Trar ftar arfa fa%sft a  aaia •Ft 
'tira^+ciT a q t 1 4 ?rt a f  «ft Tfrr f t  
"̂ ft sft7- fsraat t̂̂ r srra' unara 
¥t 5rr Tft f  3aqr>ft faaitaw t%  
rfa Ararat ftat 1
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|fOT Ti 4% prr- 
7FT fjp iT $ I ^ JJfTTO ’ft VjPTT
2 f+  ^  ^  *T̂ t ^  *PTT 
|fa»T ^ 3THT
£ I ^  f  fS T  ^ » T  35HT "W it t
sm rR  % v̂ rr g> srfa f 
oqrm % vr^x tit i w  *ft <ren ppî tt 
=̂ Tf?5f fa  ^ *!r «ri n^rfr? i f r  
rp ftz: t  s it f% s* r fa**r * T

ĵfT'sr 1  1 ?*m  arkr vnr m
fd TT ?Tfr flTJTT I ^ ̂ TfTT f  tn -- 
3PK ^r vrr SJFT ?  %  tr^n>3 ?ftr 
p #  gntfnr fasr ?r ip rm  s s t

T? ? fTTf?P Wo JpTTW ffSTT %T wrfV̂  
WT*T ST'fTT % T̂PT *T H Imi 3JT I

trap ?t ^  ? iV  t  fsFT % A
« IH  m f W  «PTrTT W T T  f  I 

art ?r*TTfV s r fa f ro  r̂eqErer  |, m  ^ t 

w t t i 7 k n  fkwn & f¥  T&-
g’TTTs
35M T xfrt ?TTS T T  3T^9Tf^T

•fit TTH  T r "l«lH I M\fa I >̂5 £
^  ̂5^ *11̂*11/ •tmPlMI •Ill'll, •if'lM I
%  ^ rsr ^«i h i  *)V  ’f t  w r»r s t

^ +51 cH> fipTT$ 7 1 K
*̂r * m  *rg»TT ar* fo  tr̂ cfcffq- zfnr̂ TT % 

W T A ^Tffrm fftHT, =5T# TO r'Tf5T»T 
apfjTSFT # r t  m  #17 I ^ T%  3^ 7  ?A  
y j t f f t r *  rm* n̂f?# I HT*T St A
TO *̂ >̂ 11 fa ?TTf*r h v*ft ’ ft t̂*rr 
Mifgv, ?ir vi«r<<fl ^  w>iwi ffnrr t 
v m  ?*tt> tot sfr rw r  irm  fr %
3ft -if3T f!, /H+l M+51 5TRT 
*Tifg* 1

4%*rrft m *  ijmfror to *ftst
*ft T̂cT cJcftJT TTO 'rfl T iftV TT STT^T 
T̂gt I A ŝfT 5H P  ^ %  nf? 

?rfhr «war ffff iftsrfrr ?p h t# n f aY ?»r

A a *  JT$ |f aNrrfv TTvpfo %
>ft *Pfr, ftr %mtr ipfcrft &npft ?t 
3dW t 1 f R *  qwTf i ty  «ft ? w
ftjJTT $. f ’H  ^*)Hdl T T  ^ tfT
^ srtT  ^sr anraT % ^urcT 
JTRT & f¥ fFTtf 5fr ?T  ̂ ^ ̂ TVt T̂T

<3F*l I

^ » n » p ft« n w w : stpt^ T R t ^
W  8Ft̂ cT I  7

«ft » iw ^ y R  : to  w rv t nr^*T 
| « ftr W T TOH ^ ffs r  
^|TT ^  t  t

(sr^nTJ7) :
5PP TOt I

i^r sTRfftir : *rrr% k̂t ?t
3RTT ^t*RT S  7

<srt JTTvrtlft .’ W  ?TT $, 3*T
^T fft f TOt t  I

sft vm iA sra  : t̂t |jgs T i^ rfH  

TOT«̂  % ^?T | TOt A ’ ft ^pT f^ 
f^+lfl «f|j|Hlsn T̂ 'JtT WT ?P 

*n  ̂ «rt 3R?rr m fvr s ir  i
^ rtt Irt <TT̂ <H %?TT f , f^TW T̂T ^
^7 k -r[rz % f«f*(W % w r  sra, ?*?mi 
^T«j <TZTT, 95T JiHlr1l ®Pt 'SfTPw

•yjjfFT % f fR  ’Tm k I A  TO  ̂ ^*T
r̂fcf S|ft ;r r f ;ft «Ft J IK  fevfPTT 

^TfpTT f  3ft fsp ^rgt^ fft fsRft 
qrpf % ^ Tg t «ft, %f*W  ̂ TOT 'TT
?ft St̂ T t, I  ̂ BTT5̂ ' TO t  “pr ap>̂  ̂ w ^ tn ^ t's rV r^ iT ftit^ ’ft. 
5Tnft fjRP ’5TT3T f*TH TO fl*TFTPT 

^ f t l”

^ P̂TT ft  ^  A  ^ r ttw  JRRTTf 
VRH % WT»J# ^ T  «FW  f  I
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Shri Joachim Alva (Kanaia) Mi 
Speaker, I am grateful to you for 
calling me to second this motion We 
are indeed grateful to the hon Presi
dent for hi>s nobit address to us We 
are happy that he went on a tour of 
our neighbouring countries of Japan, 
Malaya and Indonesia and thereby 
forged our common ties, the common
ness of our aspirations and our difficul
ties We are happv to know about re 
ports that hi is being invited to tout 
Western countnes (specially tht 
United Kingdom and we wish him 
everv success id his fori ign travels so  
that he mav ciirv Ihe message of 
India, expicssion of 0111 antic til tie's 
and culture and th< svmbol of oui 
social and welfare State

India during the last \tai his been 
the* meeting ground of leading digni
taries of the countiics of the East 
and the West especially the* Duke of 
Edinbutgh and wi have proved that 
the< largest demociaty of the Com- 
monweilth cm use to the ote ision 
Mv hon friend Shu Kishwal has 
ably iiftrred at length to the nono- 
m« policies of out Gove rnmcnl lc> the 
agrarian pollens th it will be in u r u i  
ated and to the public and the private 
sictor I need not add vei\ muih to 
that but I would like to i word 
01 two (b ou t it

Tin Picsident his ntened to tin 
for throming agrauan uforms mti 
the delegation of powei to the villag 
(s It is true that thi polu\ is will 
be enunciated will be piopounded 
and implemented by this Government 
md by the State Governments 111 the 
following veais to come fioni this 
yeai and within the next two 01 three 
>cais It was cnuiuiated dunng the 
beginning of this veir at Nagpui by 
the Indian National Congress tht 
part> which sent this Government 
into office At Nagpur, two historic 
lesolutions wore passed in regard to 
co-operatives and (tilings Whether 
we like it 01 not these u  solutions 
have to be implemented (Interrup
tions) and unless these resolutions 
are implemented our ground is slip

ping fast from our feet Time will 
catch us up and we shall fall behind.

My friends will allow me to 
quote from the newspaper Dawn of 
Februar> 8 1959 A despatch from 
Teheran stated —

The State now owns moie 
than 2J00 villages, a total of 
ovei half a million acres of farm
land foi the distribution of which 
a progressive programme has 
commenced it is expected that 
the entire state-owned lands will 
soon be divided amongst the pea- 
srftitiv md tribal farmers Co 
operatives a ie  being set up to 
assist th( faimers with loans 
seeds and fertilisers etc These co
opt l a t i ves  will be run b\ the fai- 
nieis them elves with technical 
is*>istance from the Agricultural 

Bank

I f 1 f c u d i1 larfd like Iian with oil 
monopolies by the West is going to 
show this example in the mattei of 
St it* firms are we going to lag be- 
imd> If Pakistan is able to fixaceiil- 
ltif, in the teeth of opposition from 
ihe /ammdir , though it may be 500 
ic te m d if tint i~. going fast, are we 
M»ng lo be slow' Unless our agrarian 
ic form s m  implemented we have 
no chinei  o f  sutvival as a welfare 
St ite The foundations of our Sate are 
btsed on the would-bc agranan re- 
foims th it are going to come and on 
llu e tablishmont ol village co-opera- 
t ivis  About 6 lakh co-operatives have 
to be c tablishcd withm the next throe 
\e us When these co-operatvies will 
hive been established wi shall have 
ronte ntment imongst the villagers

Those of the M P s who hav e re- 
ccritlv gone to the villages on pada- 
1/0Do have found out that m a village 
wheie Ihere aie 50 owneis there is 
more contentment on the face of the 
village!s but if the village is owned 
by one or two persons there no con- 
te ntment We found great content
ment on the faces of villagers when 
th( lands are distributed amongst the
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50 villagers who are there Unless we 
build up our villages from down 
below, as Mahatma Gandhi said, we 
have no hope

Today a campaign has been started 
by the Forum of Free Enterprise Re
member, Sir that the wealthy man 
in Indva today is wealthier than at any 
time in the histoiy of India, whether 
in the vedic or pur ante times and un
less we note tht povert} of the vil
lager, wt cannot slide down this in
come The public sector has been built 
by the Government with great enthu
siasm and todoj we aie trying to see 
that tht disparities in income are re
duced

The third Five Year Plan envisages 
an investment of Rs 10,000 cruies 
From 11 per tent, wc aie going to 
step it upto 14 ptr tent Prof Kaldor 
an exptrt in finanti says that we ari 
taxed ltss than 10 ptr tent of out 
national income, m U K and USA 
and tho are taxed between 20 to 30 
per ctnt of then national lniome 
Even Ceylon is taxtd tkvtn ptr cent 
highci than India If that is the 
rate of taxation in our country it is 
time that wc plugged the loopholes We 
have to Collett moie monty and the 
monty has to be distnbuted amongst 
th« ptople m oui eountry-sidt Then* 
is no distinction on the ground of reli
gion taste high station oi low sta
tion amongst our people Wt have to 
build up out society on thi'-, basis 
build up our sucictv on this basis 
trouble There will be people trying 
to wrest power in small ihques 
There will be people wanting power 
to be distributed among the 100 fami
lies who want to own this land either 
through industry or zamindari Un
less we have the bifurcation of capi
talists who have a few cartels and 
who want to dictate policies to the 
House either directly tor indirectly, 
unless we start agrarian reforms and 
village co-operatives, we have no 
hope of reaching our goal

Sir, between the collective farms of 
USSR and the co-operative farms of 
China, India has sought the goldea 
mean of Mahatma Gandhi I have 
been to the collective farms of USSR 
The USSR collective farms were first 
drawn by the sword and violence 
Stalin told oui Vice President that 
they had enormous trouble m their 
land, they had to fight their kulaks 
with blood and the sword “If you, 
Sn,” he told Dr Radhaknshnan, “by 
a series of resolutions have sent your 
zamindars out of fashion, and sent 
youi Maharajas away”, he added 
“God be with you I wish you the best 
of lutk1” This was what Stalin himself 
told Dr Radhaknshnan, the first 
Ambassadoi either from the East or 
the West who was granted an inter
view by Stalin They had to disposs
ess the Kulaks by their swords When 
I went to a collective farm m the 
USSR, I tell you, I think I had the 
best meal in the USSR I could not 
get such a meal in any hotel of 
Europe Though I have eaten in the 
best hotels of Europe and India I 
wanted to know whether they brought 
the food and fruits etc from outside 
They had grown everything in their 
farms Thcj had also cotton milk 
wheat and other things in profusion 
and abundant quality

r have not b<en to China China’s 
progress has been described by an 
authority on geophysics of Canada I 
would like to quote to you from the 
International Edition of Nev> York 
Times dated 10th November, 1958 
Therein, China’s progress has been 
described as “fantastic ” These are not 
my words, these are the words from 
the New York Times It reads like 
this

‘RED CHINA’S GAIN HELD 
‘FANTASTIC’

Scientist, in Report on Tour, says 
Lanchow is turning into Chicago 
of Asia
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One of the world’s leading geo
physicists, a Canadian, has re
turned from a tour of the Chinese 
hinterland with a report of “ fan
tastic” expansion, construction 
and national effort

He is Dr J Tuzo Wilson, Pro
fessor of Geophysics at the Uni
versity of Toronto He visited 
Communist China in his role as 
president of the International 
Union of Geodesy and Geophysics, 
which embraces much of the 
activity of the International Geo
physical Year He says

The Chinese race, he reported 
'is now stirred into its depths Its 
passive religions have been sup- 
passive religions have been sup- 
tivism The whole country is 
being transformed at a fantastic 
rate’ "

Wt, Sir are gomg by the non-vio
lent method, by love and by legisla
tive pi ocess W( shall not stt»k any 
violent process to change the appara
tus of our Stale But unless these ag- 
ranan reforms and co-operative socie
ty tan be worked out this country 
ha*- no futurt and wt shall have any 
amount of revolutionary elements in 
the land which wt shall not be able 
to control

With regard to tht public sictoi 
and pnvate stctor I would like to 
point out somt thing about the Hindu
stan M ic hine Tools Factory The 
Hindustan Machine Tools Factory 
holds the pude of place amongst the 
factorits of the land When we visited 
that factory, the Managing Director 
told us that there was no nepotism 
no corruption no nephews or uncles 
to be appointed their stocks were 
lying ahead, booked and packed 
ready to be despatched and they had 
no deficit If the Hindustan Machine 
Tools Factory, despite the Swiss not 
having helped us in the early stages 
is able to achieve that amount of pro
gress why should it not happen in 
the other factories in the land’  We 
have heard quite a lot of things about

pnvate factories If the Hindustan 
Machine Tools Factory is aide to 
achieve this progress today, we have 
to take note of it because we shall 
have to start more factories and more 
factories are coming

I am happy that the Ministei of 
Industry, Shn Manubhai Shah has 
been able to put up a big programme 
before us and say that by 1960-1961 
we shall have heavy machinery for 
cement—no more imported stuff— 
sugar machinery, papei machinery, 
chemical plants, fertilizers plants, dis
tillers plants textile machinery, jute 
machinery electrical engineering 
machinery machine tool, heavy cran
es bridges locomotives, diesel engines 
eft W< are going to be self-sufficient 
in all thest items of heavy machinery 
manufacturing in years to come When 
we? product ail this machinery, we 
shall not import anything In the 
memorandum submitted to us by the 
Ministry it has been stated that the 
USSR arid C?echoslo\ akjan Govern
ments havt helped us m establishing 
a heavy machine building plant and a 
foundry forge plant The two steel 
factories of Bhilai and Rourkela are 
oui eyes tlit biggest manufacturing 
achitvtments of this century for 
India Russia aimed at 5 million tons 
of steel befoie the first world war 
Wt are aiming at this Slender target 
light now We have to fulfil targets 
m Health, education and science and 
unless wt take these factors m con
sideration we cannot build up our 
e ountry

Having said thi«s much, Sir ma> I 
‘-ay something about foreign affairs’  
We have got the problem of Pakistan, 
We have got the problem of Goa and 
any number of other problems In re
gard to foreign affairs, again, may I 
tepeat what Mi Adlai E Stevenson 
aid in regard to Russia and China 

The Democratic Party, as all reports 
sav, is coming into office perhaps in 
the next election Mr Adlai Stevenson 
is the leader of that party After a 
tour ot the Soviet Union Mr Stevenson
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said— I am quoting from the Inter
national Edition of New York Times 
of 20th October, 1958

“The United States must recog
nize in its dealings with foreign 
nations that the Soviet Union is 
not going to collapse and that 
China is here to stay and grow 
ever more powerful, Adlai E Ste
venson said in an address here 
tonight

It is wishful thinking at its 
worst and most dangerous to 
think let alone pretend, that the 
Soviet system is about to collapse 
It li. not It is here to stay and 
we may a. well face it, Secre 
tary Dulles and President Eisen
hower to the contrary notwith
standing

Mr Sle\enson said the people 
of the world must either live to
gether oi die togethci It is 
essential that travel, trade and 
cultural exchange be encouraged, 
he said ’
Now, these <m tht fundamentals 

that the Amencan dcmociatit It iders 
have sought foi themsohe Arc we 
going to lag behind’  Are wt going 
to havt anything les-, in oui policy 
which oui Prime Mmistei enunciat
ed during the last ten ycais ind is 
being fulfilled from point to point 
Has it not b< on vindicated9 If wt 
change a comma in oui foreign pohtv 
we shill be down fiom the citadel of 
moral grandeur that has bun built 
for our nation If we change a comma 
m our foreign policy we shall not b< 
respected in the i omity of nations

I was tremendously nnpieastd bv 
the way that our Prime Minister and 
the New President of the Congress 
Shnmati Indra Gandhi, were held in 
the highest icspect in the Soviet 
Union The Gandhi Cap commands 
more respect m the Soviet Union than 
in any other country I wanted to 
know why Indians are respected in 
foreign countries I went into the loot 
of the matter One woman told me

that she lost her son, another woman 
told me that die lost her husband 
and yet another told me that she 
lost her brother in the war So they 
did not want war to come, and India 
was there with her voice of peace 
India was the one country in the 
world which unconditionally and 
wholly spoke of peace That is the 
background of the Soviet liking for 
India They hate jou or love you, 
theie is no middle way* At present 
they love you because here is a Voice 
fiom fai off India, which says that 
we stand on behalf of peace 15 mil
lion people perished in Russia during 
the last war, we never felt a wound 
or a scratch1 We have to see how tour 
p they is appreciated in other coun- 
tnes wheie guns and bombs, death 
and violence sometimes reigns sup
reme

Sn m ifgard to Goa wt tan sav 
nothing Wc havt  ̂nunciated a polir y 
of peact and non-violence When we 
preach peact and non-violent c to 
othei nations wt cannot take the 
sword for ourselves But it is dis
tressing to note that Indian currency 
which was a sovereign currency m 
G oj  till the other dav is being push
ed out and Portuguist tuireney is 
being introduced headed b\, the had
ing point of Poitugal It got in for 
the fiist time—-last j-tai o this >tar 
it was intioduced in Goa

In lepard to Pakistan I was the fust 
one in 19% to mention to this House 
thit Pakistan will havt the largest 
an forct of A îa both quantitatively 
and qualititivc'ly bv 1957 They have 
not had friendly feelings towards us 
in then speech* s, but we have to do 
i liit'e bit of re-thinking They make 
violent speeches They do not honour 
the agreements The> do not honour 
the signatures on the agreements 
But is it not possible to make a start 
from the economic end9 Is it not 
possible to make a start from the 
East Pakistan side from where we 
aie buying a large amount of jute,
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from where we are buying cotton7 
Whereas flsh and fowl and eggs cost 
nothing in Dacca, they coat three or 
four tunes the price m Calcutta Is it 
our policy to hit the stomachs, the 
empty stomachs of people on the 
other side’  The policy on Goa was 
altogether another matter But that 
is not our policy with Pakistan If 
our policv is correct let us not hang 
by izzat'

have alioady 1 elated to the House 
what I saw on the Nbvember 7th 
parade in Moscow The whole might 
of Russia will swoop down on Pakis
tan if at all there is war, and that is 
the most unfortunate thing which tht 
massive military aid of America to 
Pakistan has done In the e vent of 
conflict Pakistan will be rared to 
the ground by the USSR That will 
be most distressing to us for thev are 
of our flesh and blood

We shall perhaps stait with small 
economic beginnings The Minister of 
Commerce and Industi\ and the Min
ister of Finance both of whom are 
wise men and true patriots could 
make a start from the East Pakistan 
side We can take more fish and fowl 
and eggs and a little more better 
quality of jute and cotton so that the 
economic stress m Pakistan eases Wt 
may try to push these difficulties into 
the Bay of Bengal ind thircaftii 
other solutions will come

An hon Member has already ltfer 
red m one amendment to the canal 
dispute In the manner I have stated 
the economic difficulties will be solv
ed Two hon Members Shri Mohan 
Swarup and Shri Ramji Varma have 
referred in their amendments to the 
tana) watu dispute We can all go 
and thereafter to other subjects Un
less we do these preliminary things 
we cannot achieve anv Solution

Some hon Members have referred 
to Mysore-Bombay border dispute 
Shn Bharucha Shn Goray, Shn Nath 
Pai, Shn Jadhav and Shn Chavan 
have referred to this dispute The

hon Home Minister has mad* an earn
est attempt to call the Members from. 
Mysore, Bombay and Maharashtra to 
sit m conference so that something, 
may come out of it We must remem
ber that the Government has not been 
sitting idle These border problems 
may or may not be solved But we 
are not going to break our heads on 
it as we have done m the past What
ever territories we have got whether 
they are on this side or that side, 
they belong to the land of Hindustan 
It does not belong to any one State 
oi individual That is our policy and 
it is only m that spirit of economic 
contentment, econom c self-sufficiency, 
a great foreign poh< y and internal 
security that we can march ahead and 
be happy and prosperous

Mr Speaker 1 will place >ne motion 
b< fore the House fitst Motion moved

That tht Members of Lok 
Sabha assembled in this session 
ue deeply grateful to the Presi
de nt foi th< Address which he has 
been plejstd to dtliver to both 
tht Houses of Parliament assembl- 
<d together on the 9th February, 
19*59

It has been duly seconded As many 
is 200 amendments h«i\e been tablet) 
to this motion

An Hon Metnbei Mon will be 
tcming

Mr Speaker Let them come I will 
ask all hon Members present here ta 
pass on chits The amendments of 
those who are not present here cannot 
be acccptcd The> may pass on chits 
withm fifteen minutes of the amend
ments that they intend pressing them 
Then I shall look into them A few 
of them do not sctm to be in order a 
they relate to State subjects I will 
dec laic which are m order and which 
are not I will now call upon 
Shri Dange

Shri S A Dange (Bombav City— 
Central) It is obvious that all the 
items in the Address cannot be cover
ed m detail bj any one speaker But,
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It is necessary to mention some of the 
talent features of the Address The 
first salient feature that strikes me is 
that contrary to what certain hon 
Members have been saying, the 
-Address is not at all inspiring It is 
■a lifeless Address, almost a dead cata
logue of things done in a worse man* 
jner than even the Gazette of the Gov- 
•emment of India could do or we can 
say that even the tender notices of the 
Railway Ministry are far bettei 
worded than tht Address of the Pre
sident to the Republic The Address 
ought to be an inspiring one, taking 
a view of the past, an inspiring and 
•critical review if necessary, and the 
prospects for the future on behalf of 
the Government and the whole coun
try There is nothing of it and what

ever little attempt is made to take a 
review well, the review is very faulty 
and hides certain very crucial th ngs 
that have taken place in this country 
o f  Airs in the last year

The first thing that will striko 
anyone is what is tht state of our 
<conomy If wc want to desenbe thi 
state of our iconomy certainly we do 
take pride in saying that production 
has increased construction of factories 
has gone ahead certain very strategic 
plants have been built and thi si wi 
have been able to achieve despiti 
foreign exchange difficulties df spite 
the sabotage of critics and so on and 
so forth But, at th« same time one 
has got to point out ibout all this 
mcreasc m the national wealth when 
is it going’  It is not enough to say 
that national income has increased 
The question is who appropriates 
that income9 Be proud about the 
increase in income and put the ques
tion where does the national mcorni 
•go’  Who appropriates it’  Which class’  
If you go into that, you will find that 
a larger and larger shaie of the 
increasing national income goes to a 
small group of monojJlSlist adventurers 
and a smaller and smaller share goes 
to increase the Income of the toiling 
people workers peasants and middle

classes This ig the picture of the 
nat onal economy Therefore, one 
should be proud but, at the same time, 
one has to point out the danger that 
if this income and its distribution is 
not corrected in the reverse direction, 
then our economy will be faced with 
a disaster But there is nothing of 
that kind in the Address

The second question that attracted 
attention last year was the difficulties 
of foreign exchange Now this is a 
peculiar description of our fundamen
tal difficulties It is not the difficulty 
of foreign exchange We were m diffi
culties because the capitalist countnes 
had a  recession and they held us to 
ransom and dictated political condi
tions for their aid I am sorry to note 
that the President’s Address says that 
aid was given without any political 
e onditions be ng dictated We are 
grateful that this country’s aid is not 
governed by the attachment of any 
political conditions to them But what 
was the report of the World Bank and 
the American Mission and the bankers 
who met in Delhi when they offered 
aid’  Did they not lay down v’tal 
eondi'ions foi giving aid to this coun
try that American aid shall not be 
used foi building industries in the 
public sector’  Is that not politics’  Is 
it me relv foreign exchange machine 
tools and all that’  No They will 
give aid on the express eondition that 
the aid is not utilized for build ng up 
a social sectoi but for increasing the 
income of the private profiteers Dollar 
aid will bt given for industries in the 
private sector but not for those in the 
public srctoi This is a first class 
political condition that inhibits the 
growth of the State sector and wants 
the enlargement of the private sector 
The World Bank Report in fact laid 
down conditions how we should build 
our industries In fact they want to 
tell us how the wages should be gov
erned they want to tell us how the 
industrial relations should he govern
ed Is this not first class politics on 
the part of foreign countnes m the 
matter of aid’  If this is not politics,
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what is politics? Merely saying "re
move the Prime Minister and install 
some other Minister in his place”, is 
that the only sign of political inter
vention and political conditions? No. 
That is not so. To try to influence the 
growth of this country in the direc
tion of monopoly capitalism is first 
class political intervention on the 
part of people from America and 
England who give foreign aid. There- 
fore, we find our industrial develop
ment in difficulties. We were dictat
ed, we were told: no expansion of 
the public sector. And therefore a 
curious controversy broke out in this 
country and the Prime Minister, I am 
glad to say, camc out with a thorough 
denunciation of the private sector 
which was trying to dictatc conditions 
for the development of the economy 
and for the development of the Plan. 
Is there any single mention of this 
curious controversy m this Address? 
I thank the Prime Minister because he 
came out furiously and said emphati
cally and very clearly that the private 
sector is not going to overwhelm the 
public sector, but the public sector is 
going to increase and overwhelm, if 
necessary, the private sector if with
out it we cannot bring about social'sm.

13 hrs.
There is nothing of it in this 

Address. Is it that the Cabinet or the* 
Government is divided within itself on 
the crucial question that has come up 
before the country? They have all 
remained, so to .say, hidden behind 
certain phrases and are not stated 
explicitly in this Address This should 
have been th cT e  What is going t o  be- 
the direction of our economy in the 
future’  Is it going to enrich in the 
strategic sphere the private sector or 
the public sector? The Address should 
have taken the stand that no matter 
what the opposition may be from 
private profiteers, the public sector N 
going to increase. TherP is no such 
mention and I should like to know 
despite what has been said about the 
Congress Resolutions in Nagpur whe
ther even one-tenth of the Resolutions 
is anywhere hinted at in this Address. 
The fact that they are not hinted at

shows that the struggle inside the 
Government and the struggle ins.de 
the Congress Party is still on and 
nobody accepts as yet clearly and 
unequivocally the fact that the public 
sector alone is the saviour of the 
economy of this country.

I should like to know whether that 
policy is going to be followed because 
1 learn from the statements made by 
the hon. Commerce Minister and the 
statements made by Shri Manubhai 
Shah that strategic industries, machine 
tool industry, engineering industry and 
all these are now being asked for in 
the private sector. If this direction 
does not stop and if this deviation 
does not stop then I think we shall be 
in trouble

The private scctor and public sector 
battle, for example, is such a serious 
one that the Government of India 
does not seem to be aware of the fact 
that it has suffered a serious defeat in 
the first round of that battle. Take 
the case of kerosene. The Govern
ment wanted to conserve foreign 
exchange We spend something like 
Rs 28 crores on kerosene import and 
wt* wanted to carry out <a simple cut 
o f  5 9 k  Al] the oil companies and 
their agents in this country sabotaged 
that dec’Mon and compelled the Gov
ernment to cancel that cut. There 
were queues of thousands of people 
that it sort of mobilised the whole 
population against the cut. They put 
the people against the Government and 
its policy of conserving foreign 
exchange and came out saying, “We 
are not responsible for it.” It is the 
foreign monopolists in the country who 
are responsible for this kerosene crisis 
as also their agents in the distributing 
sector. What happened’  What was 
the result? The result was that Shr: 
K. D Malaviya’s policy had to go 
down and the oil companies succeeded 
The cut was cancelled. Here is th<* 
victory for the foreign monooolists In 
the private sector and in the most 
strategic industry of oil. Yet there are 
people, even m this House, who want 
to say, "Hand over oil for exploration 
to the private sector. Take oil from



925 Motion on Address FEBRUARY 13, 1959 By the President 936

[Shri S. A. Dange] 
the American oil monopolies and from 
the British oil monopolies. Do not 
narry it out through the Oil and 
Natural Gas Commission of the Gov
ernment of India.” These gentlemen, 
that is, those who claim this and those 
who propose such a policy, are ene
mies of the economy of this country 
and of this country.

Therefore we must not underrate 
this battle of the private sector and 
public sector. It has been a battle for 
long and if the private sector, aided 
by the private capitalists of America 
and Enfland, get victorious—they have 
won the ftrst round in kerosene—then 
there is an end to our Plan and to the 
plan of industrialisation. We may 
grow a little more jute here, a little 
more tea here and have a little 
manganese here for export to their 
countries at lower price, but we shall 
never build those factories which arc 
to lay the foundation of our national 
economy.

A 15 million ton ‘.tool project, a huge 
electrical project, heavy forgings, 
machine building and all these are the 
vital parts of otir national economy. 
What is happening? You may know. 
Sir, that wc recently had a fine gift 
from the Americans Machine tools 
were just given a’vay freely to India 
bccause their heart is bleeding for us! 
Machinc tools worth Rs. 7 crores were 
given away. Do you know the effect 
of th’s Rift? The effect is that the 
Hindustan Machine Took Factory is 
in danger because the Railway Min
istry is now falling in for these second
hand machine tools So far I have 
not heard of the Defence’ Ministry 
'ailing in for it These second-hand 
maclvne tools have come here as a 
gift. The Hindustan Machine Tooh-’ 
Droduction will go down There is a 
lay-off. There is a danger that our 
precision tools which wc are building 
for our Government, will be shut down 
with this American aid and second
hand machine tools.

Which hon. Minister organised this 
mW Why did not Shri B. K. Nehru

reject such an offer? They five aid 
in such a way that those very factories 
which we try to build up are being 
sabotaged. They did not give us 
machine tools during the First Plan. 
Recently, during the Second Plan 
period, they came with the machine 
tools aid worth Rs. 7 crores. Perhaps 
it was negotiated by the amiable hon. 
Finance Minister for helping India. 
When machine tools from H.M.T. were 
coming out the aid comes. Why 
should wc accept it? Why did the 
Railway Ministry accept that their 
orders with the H.M.T. should be cut 
down? What kind of planning is this? 
What is this development of the public 
sector?

My hon friend mentioned H.M.T. 
He lost this aspect of the H.M.T. 
Therefore, I would say let us build 
strategic factories and any aid which 
stops the building up and growth of 
these factories must be rejected and 
any aid which helps the development 
of such factories must be encouraged.

We have, for example, to pay 
royalties for patents of medicines. We 
were Retting aid for building a phar
maceutical factory from the Soviet 
Union It doe>- not demand any royalty 
on patents. Now one hon. Minisler 
runs to the American companies to 
establish a pharmaceutical factory for 
which we have to pay royalty 011 their 
patents. 1  ̂ this development of the 
national Plan? Is this the develop
ment of the public sector? Ts this the 
development of our own capacity to 
produce in such a way that wc do not 
lose our wealth to the foreigners’  No. 
This is a sort of th’ng that while being 
inside the Government, while talking 
of the public sector and while talking 
of the national Plan, some of these 
Gentlemen serve the foreign monopo
lists and their partners here. This 
sabotage ought to be stopped.

The second question now is about 
food and food prices. We know—we 
said it long long ago during the First 
Five-Year Plan—that there is a 
demand for ceiling on land. In the- 
First Plan and in the Second Plan it
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was said that if we attempt to put 
ceil ng on land now there is a threat 
of civil war It was put in wobbling 
words but the meaning was that, that 
is, there was a threat of civil war 
Now, we are told here that the Cong
ress has passed a Resolution about it 
Of course, Congress Resolutions are 
not the Resolutions of this Parliament 
though they ere the resolutions of the 
luling Party and the majority Party 
In this Address there is not a mention 
of it

There is a mention of land leforms 
But land reforms are so many Menu 
facturing compost and giving manure 
is also land reform What is land 
reform9 Nobody has defined ’and 
reforms Land reforms are to be 
cained out What about the ceiling7 
No, they do not want to talk about it 
Thev are not yet decided about it 
Thev are quari ellmg about it Even 
hon Ministers wholesale sibotagc 
land reforms on the matter of ceilings 
Therefore, land reforms arc put m a 
wobbly manner in this Address I 
hope the Government of India will 
comi to a quick decision on this ques
tion of ct llmgs as also this Parliament 
Unless ceilings on land arc imposed 
a n d  surplus land is properly distnbut 
c d  or disposed of or utilised tnerc ca n  
be no progress in the mattei of 
peasants co-opeiation in the pioduc- 
Uon of food It is true all o\er tht 
world that unless the peasant is satis 
fied and the landlord burden is taken 
olT and the iobber\ of the peasant -  
thi pie)ducer-by the capitalists is 
stepped there cannot be improvement 
in the food situation But hpre we 
ha\e a spectacle where their own 
organisation talks of ceilings and their 
own Mimsteis go denouncing it Th<* 
civil war eall has already been given 
by Shri K M Munshi the ex-Gover- 
nor of U P who has had a nice civil 
Wc>r aga’nst the Lucknow students

What are we going to do with tnese 
gentlemen9 Thev are in a majority 
in the States They are m a majority 
at the Centre If you pass a Resolu
tion about ceilings on land holdings 
von cannot keep Ministers who are

opposed to that in principle If you 
pass that Resolution, you must remove 
those Ministers who oppose that But 
here a peculiar situation exists When 
suddenly the hon Prime Minister 
takes up an issue, they start opposing 
it, then they pass it and say, “It does 
not matter Let him talk We can 
sabotage him in action ” This is the 
way This is the wonderful co-opera 
tion there in the ruling Part\ which 
leads to the rum of the country 
Therefore, there must be a clarification 
of these questions of public sector and 
its defence, ceiling on land, question of 
piotecting the peasantry, what us the 
mind of the Parliament on this ques
tion and the mind of the Plan in th* 
next phase If that is not done, the 
food situation cannot be solved There 
is no mention of this ii *ne Adcires* 
at all

Then theie !•> the question of pi ices 
and wholesale trading What an 
uproar and revolt9 If the workers 
revolted in this way, they would have 
been hanged and qua-teied as sabo- 
toe'urs of the country and 1 ebellioub 
fellows who should be sent to jail 
Here wholesale trading in foodgiains 
is btmg delayed though the pol>cy is 
announced on the ground tha* wc are 
not vet prepaied for it It is a funny 
situat on I do not know whether 
manv of our friends know that t.i*r<* 
is nothing to prevent your taking over 
the whole thing quickly For example, 
the Hapur market speculation does 
not very much depend and the buying 
does not depend very much on the 
big gentlemen The buying m the 
fields ind selling in the market i« dnne 
bv the oidinary munims working on 
Rs 50 or Rs 60 or Rs 100, a 1 ttle 
commission here and there These are 
the gentlemen who buy cotton who 
buy grain and do all the buying in t^e 
thousands and millions of fields of the 
peasants It is not the big wholesale 
speculators who do it They tome in 
only on the question of speculation, on 
the question of big transactions Whv 
should not the Government declare 
that all these mun ms who are domf 
the buying and selling in the 
thousands of fields are taken over in
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Government employ in State trading 
which introduces wholesale trading 
and buying in these lands? Very 
simple. There is a grain merchant 
leader present in this House. How 
much of grain dealing does he do 
personally, let him tell his own party. 
He belongs to Bombay. I know him 
and I know the grain trade in Bombay.

I know the Lanleys and Rail is who 
were in the cotton line. Small middle 
class agents do the buying. These 
gentlemen come to operate the bank 
account and bank credits. Take the 
bank credits and storing in the hands 
of the Government. Take all these 
small agents on to the Government 
roll and there will be a complete, nice 
machinery to put into effect whole
sale trading. Why is it not done? 
Because they are afraid of civil war. 
Civil war by whom? Civil war by 20 
speculators? Put down 20 cells m the 
Nasik prison at their disposal. The 
civil war will stop. They have not 
done that. The satyagrahis who fight 
for the food policy arc allotted these 
cells: not the speculators who threaten 
civil war. If the Government cannot 
deal with the speculators, the pea,ant 
and the people will deal with them. It 
does not matter whatever comes to 
their share so far as prisons are con
cerned. So far as food policy is con • 
cerned, that is the posit’on.

There is reference to the workers. 
There is a great satisfaction over the 
code of discipline being accepted. 
There is no mention of the code of 
discipline being violated by the big 
employers anywhere. We are hort of 
steel. Does the House know a funny 
fact? Last year, we bought 4 lakh 
tons of imported steel. Last year >n 
Burnpur, they closed down two fur
naces which were producing 3 iakh 
tons of steel. Why? Because the firm 
had bu It a modern furnace Are we 
not short of steel? Are we not short 
of iron? We are. But, their cost of 
production and rate of profit did not 
square up with the running of this

blast furnace. Therefore, they closed 
it down. Seven hundred people were 
rendered unemployed. No knowledge. 
The Planning Commission does not 
know. The Labour Ministry knows; 
the Finance Ministry knows. Every
body knows. Nobody can do anything 
It is the private sector. Wonderful. 
They import steel: 4 lakh tons. Here 
two furnaces are closed which produc
ed 3 lakh tons a year. There is no 
protest. Seven hundred people are 
rendered unemployed. We have to 
run about asking the Ministry for 
alternative employment. Is this plan
ning? Is this organisation? This is 
the anarchy of the private sector. No 
Minister here is capable of putting it 
down. That is with regard to the 
sample of treatment to the working 
classes. Pay Commission hanging Are 
for months and months. Textile Com
mission, Sugar Commission: they arc 
just there hibernating. They have to 
be dug out from the Siberian snows in 
order to get some of the demands of 
the forking classes fulfilled. This is 
the state of affairs with regard to the 
workers, their wages, their rights, their 
unemployment question and so on

Foi- example, a project lj, built up- 
a fine Ganga barrage, Bihar for the 
first time getting a nice bridge con
necting the north and the south. Every 
Bihat-i, every Indian ought to be proud 
about it A barrage is built, a bridge 
Result? All those who were building 
are to be unemployed in the next 
month, thousands of them. They have 
built the bridge for these people to 
cross across. But, they have cut off 
their bridge to living; they have to be 
drowned 'n the river. They are on 
strike?. No Minister cares for them 
They just demanded some assurance 
to give them employment when the 
Barauni refinery is built. No. Nobody 
eares about it I do not know whether 
oven the Congress M.P. from that area 
'■s awrsre of that. He should help 
This is not a partv auest'on. It is a 
question for everybody. If you build 
projects with the help of thousands of 
workers, and when the projeet 5s com
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pleted, they are m the unemployment 
market, how are the people going to 
be enthused to build things9 They 
say, it is better to remain unemployed 
without building than to be unemploy
ed with building What is the Use9 
On this question of working classes, 
the whole para is totally uninspiring

Take the Employees State insurance 
scheme We have been short of 
hospitals No hospital is coming up 
They only show Rs 13 crores as 
balance They are perhaps pockettmg 
the crores of balance for the national 
plan We are not getting hospitals 
Why should we pay for the scheme9 
This is the anarchy in the whole 
development

Supreme Court there have been a 
lot of demands to stop the Supreme 
Court from rejecting workers’ demand* 
at the instance of the employers 
Nothing is being done What is hap
pening9 In this para

Mr. Speaker. What is thi' s u g g e s 
tion of the hon Member9

Shri C D Pande (Naim Tsi) Mav 
I point out Sir "at the instance of* 
is unfair to judiciary

Mr Speaker Ordu u d i i  Does ht 
mean to say that instructions should 
be given to the Supreme Court9

Shri S. A Dange There was a 010- 
posa] to reframe the industrial law in 
such a way that these matters ait 
removed from appeals to the Supreme 
Couit That was the suggestion

Shri C D. Pande He s»id that the 
Judges are doing it at the instance 
of any industry or any sector

Some Hon Members: Stay orders

Shri C D Pande. He said at the 
instance of

Mr. Speaker: Order, order He has 
cleared it that he wants legislation to 
be passed here

Shri S. A. Dange: When this is the 
condition about the workers* wages, a 
very dangerous policy is being enun

ciated which is going to cost us crores. 
of rupees w thout bringing us much 
advantage A sort of blank cheque is. 
bemg given to exporters of certain 
industries you can export even at a 
loss we will meet them, you export. 
If 1 get such a blank cheque that if I 
export, I will get all the losses met 
from the Treasury, what inspiration 
1 will get to export, you can under
stand, and what inspiration I will get 
not to put things and consume it inside 
the country Promise is made to sugar 
which is minting millions of profits It 
is guaranteed payment of losses on- 
exports Textiles several industries 
are asked to export with a promise- 
that the losses will be made up Why’  
Why cannot they share these profits, 
keep 6 per cent and put the rest on 
exports9 Why should they not be 
patriotic enough9 We are asked to- 
take lesser wages Why should they 
not take from these profits9 So that 
you will find that the economic policy 
is heavily weighted in favour of the 
private profiteering monopolist heavi
ly weighted in such a way thBt the 
worker and the peasant losses I want 
that this policy should be corrected

Theie is another question I need 
not dilate upon it very much and that 
is the question of the bilingual State 
o f Bombay It is a standing subject, »  
standing question, and a standing 
battle Wo are raising that question- 
again and again It is heading towards 
another battle because both the people 
o f Maharashtra and Gujarat have 
decided that they aie not going to take 
it lying down any more Appeals to 
Parliament will be made, are being 
made, and will again be made But,, 
if the appeals do not convince my hon 
friends, the only right road is suffer
ing, m the proper Gandhian way, ur 
the proper constitutional way, in the 
proper peaceful way, in the proper 
way, that is, a way which will be 
effective That sort of way is not 
being considered by both the people.
I hope hon Members will take greater 
interest m this Not only the question 
of borders Borders certainly are 
there everywhere waiting for re
adjustment They are there more-
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acutely in Bombay, but I am pressing 
more, along with  the  question  of 
borders, for the establishment of two 
uni-lingual States of Maharashtra and 
Maha Gujarat  I hope Parliament in 
this session will give thought to this 
question

Then comes anothei point on which 
I want to say a few words in order to 
make certain things clear  All these 
policies are being  carried  out  by 
Ministers with efficient or inefficient 
secretar es the services and  so  on 
What is happening to the  services9 
What are we doing to see that the 
honest and efficient  people  in  the 
services go their honest and efficient 
•way, and those who are not efficient 
and honest do not occupy positions to 
.hamper our progress9 This  is  the 
question posed9  This  question  is 
posed and I find that there is lack of 
'vigilance on the part of the necessary 
Ministries on this question

I am lcfernng m this connection to 
a subjicl which has already come m 
th s ouse, that is the affan of Shri 
M O Mathai  I im not dealing with 
the privilege pait of it  As I  have 
Blrtadv siid I am not worried about 
the pri liege s of this  ouse  This 
ouse 1 strong enough to prot«ct  ts 
dignity and if ceitain people want to 
tnlk an nonsense  let them talk  I 
do not w int tn violate the dignit of 
thi ouse b dialing with undignified 
people in that w ay  In any case if it 
has to be dealt with let  be dealt 
with  I am not dealing with it at that 
level  I im dealing with 1 different 
•question

ow is it that this gentleman who 
was employed  with  the  American 
services sneaked into the most vital 
position right into the Secretariat of 
the Prime Minister and  became  a 
special officer9  Were his antecedents 
enquired into9  What was the ome 
Ministry doing9 The lack of vigilence 
on the part of ome Ministry m 1948 
is on record  The lack of v gilance of 
She ome Ministry in 1958 now has

come on record through this affair  I 
cannot blame the Prime Minister for 
what has happened except on some 
smaller details  e cannot be expect
ed to check up the bank accounts of 
every secretary  No Minister can, m 
fact, be expected to do it  e cannot 
be expected to check up every visit 
he makes or where he takes his tee 
parties  e does his own work, and 
he does not pay attention to it, and 
knowing as we know our Prune Min
ister he behaved as he did  Of course, 
he also defended that man, his loyalty 
and  integrity  That is his nature 
Whenever you hit somebody, he will 
suddenly jump in his defence e was 
frank  enough  to  admit his  own 
mistake and frank enough to point out 
that the gentleman was throwing his 
weight  about   But  throwing  his 
weight about against whom and for 
what purpose9  That has got to  be 
found out  That is the job of  the 
ome Ministry

The ome Mimstrj and the Railway 
Ministry under security rules, penalise 
1 veil a sm ill mlway servant a small 
Gotinmint servant under 4(a) and 
4(b) and amendment and ordinances 
The 1 is a cirrulai saying ou shall 
collect this fund and not that fund 
Fvcn f i wtlfuc fund is collected, if 
a union due w collected  they ask 
Aie you recognised9 No  Then you 

violated the order ou are suspended * 
This is the fate of the two  million 
Go ernment servants who are  down 
below trudging and labouring

But whtn a Government  servant 
gets into this particular position, or 
Is favoured by some people with Rs 6 
lakhs and just a little over—some
thing over a lakh is alieady m thou
sands'—and when the ealth Mims- 
tei is involved m this where is the 
vigilance9   Who  contributed  this 
money, for what purpose9 Why  did 
certain people suddenly  pick  upon 
that unfortunate lady, the mother of 
that gentleman to give her name and 
to malign her for nothing9  Why was 
this all allowed9   What  was  the 
ome Ministry doing9
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The Home Ministry is omniscient, it 
pursues every Communist, every 
P.8.P. man, every Socialist, and even 
certain Congressmen to see whether 
they are allied with Commu
nists or whether they talk like Com
munists 1 am sure Shn Joachim 
Alva will be followed for mentoming 
'Soviet Union today and his visit to 
China and all that' What was thi» 
Home Ministry doing when this man 
from the American Red Cross came 
and sneaked into this particular posi
tion and went about throwing his 
-weight about. I am sure he 
did not throw his weight against, 
the Home Minister. I am quite 
-sure about that; otherwise, he 
would have been kicked long ago. 
And he, I am told, did go to the 
length of kicking about also

All this was going on for nine or 
ten years The Prime Minister said: 
*1 have got an efficient secretary. It 
does not matter Let him do what
ever he likes He is doing my work 
He is loyal." Finished. What about 
his loyalty to the country, loyalty to 
the services, loyalty to the whole 
development’  This is the source of 
the evil m our development.

The best civil servants get shaken 
up sometimes if they do not carry out 
certain bad policies of certain Minis
ters also, but if certain bad people get 
into good Mmisteries, there is no vigi
lance, there is no check up. Wha* 
happened to those Rs 6 lakhs, how 
were they coming in’  Nobody knows. 
Small Government officials are hauled 
up: oh, you built up a two-room cot
tage; tell me where your money came 
from? If a ticket collector takes two 
annas, they go on prosecuting him for 
seven years until he is hounded Some 
clerk or somebody has Rs 50,000 m 
the bank account He is asked to 
explain They are very vigilant 
about these small items, but when it 
came to Rs 6 lakhs and over, they all 
went to sleep under the Rs. 6 lakhs. 
What is this? Is this check-up, is this 
vigilance, is this security? And in the 
case of a secretary who was nearest 
to the Prime Minister who ought to 
326 L.S.D__5

be protected in all ways—not from 
political influences.

I am not saying that that man was 
capable of influencing the politics of 
Pandit Nehru. That is an insult to 
Pandit Nehru to say that a two-penny 
man and secretary like Shri M. O. 
Mathai could influence his political 
policies Even political parties find it 
difficult to shake his policies, and 
Congressmen know it to their cost, 
and they sit down when they cannot 
shake it So, I do not expect him to 
influence hrs policies. But how is that 
a man with dangerous links, danger- 
our precedents, got into the position, 
and therefore I would raise this 
question of the services, and what is 
happening to them.

We had an example, last year, of 
one secretary who was very brilliant. 
This year we have an example of an
other secretary who was over-bril
liant. I do not know whom we are 
going to get the third year. There
fore, I would plead for a certain 
vigilance, a certain check up of the 
good men and bad men, encourage
ment to be given to the good men who 
conform to the policies of the nation. 
Therefore, I would plead that our 
amendments should be accepted and 
policies changes as I have put before 
you

Mr. Speaker: Regarding the speakers 
from various groups, I would make 
this suggestion.

On the first day as many as 13 hon. 
Members tabled adjournment motions 
regarding food crisis, sugar-cane 
strike, Bombay-Mysore border dispute 
and so on. I disallowed them.

Shri Bimal Ghose (Barrackpore): 
My point about Bern Bari has not 
been covered

Mr. Speaker: Beru Bari ia in regard 
to the Bill. Anyhow, he can speak. 
All that I am suggesting to the House 
is this I have told them that I will 
give them an opportunity to speak on 
the President’s Address. I will give 
the names of these friends. Time la



-93? JTofofc on Ad&rtos t&BXUtiCZ IX, £P0» My-the PntUkmt *3*

[Mr. Speaker] 
limited to the various groups. When 
the croups choose their spokesmen, 
they nay include these names. If any 
briefing has to be done, these Memr 
feers can be briefed. I do not want to 
deny them the privilege of speaking; 
at the same time, I cannot find more 
time for a single party, even though 
from a single party a number of peo
ple tabled adjournment motions I 
want this kind of assistance from the 
leaders of the various groups.

Shri Tyagi (Dehra Dun): I am afraid 
it will put a premium on submitting 
adjournment motions, if they are given 
preference.

Shri Bimal Ghose: Not at all.

Mr. Speaker: It is not so All that I 
am suggesting is that their own groups 
may choose them as speakers What 
is your objection?

Shri Bimal Ghose: That is not quite 
possible because the parties have al
ready decided as to who will speak and 
they are prepared Now it would not 
be possible to change.

Mr. Speaker: All right, as far as 
possible.

Shri Yajnik (Ahmed abaci)- I nse to 
express my painful surprise at the 
omission m the Presidfn.'s address of 
any reference to the grim tragedy that 
is perpetrated again by the bilingual 
State of Bombay m Gujarat m August 
last. The wounds of August, 1956 have 
not been healed, and on the top of that 
now comes another tragedy, and 
Gujerat has had to sacrifice five young 
men in her fight for securing a uni- 
lingual State of Maha Gujarat.

How did this happen? Was it our 
fault, or was it somebody else’s? I 
would not have gone at some length 
into this matter if a person no less 
than the Prime Minister of India had 
not attacked us, we of the Maha 
Gujarat Janta Panshad, for taking to 
fascist and. the most brutal methods

The whole controversy was centred 
on the erection of memorials to th» 
martyrs of 1956. Now, nobody ha* 
stated that it is wrong to erect any 
memorials to the martyrs of any fight. 
It has now even been conceded in 
some quarters that the men who were 
shot down and who were killed in 
1856 were martyrs, and the Janta 
Panshad has from the very beginning  
expressed its inflexible determination 
to raise memorial to the martyrs who 
have inspired us and who continue to 
inspire us to sacrifice and to suffer in 
the cause of Maha Gujarat. We did 
not make a secret of it. We announc
ed it from all platforms and in the 
press that we would take out a pro
cession and go with the memorials, 
and erect them, on August 8th, 1958, 
exactly at 2-17 p .m ., the same time 
when our first martyrs were shot 
down near the Congress House.
13-33 hrs.

[M r  D e p u ty -S p e a k e r  *n the Chair]
Of all the places where people had 

been fired upon and shot dead, we 
selected only two places, and the two’ 
places were selected because they were 
the scene of the first police firing We 
went m a large procession The 
demonstration of August 8th, 195& 
was absolutely peaceful. Officials and 
non>-afficials have testified to the com
pletely peaceful nature of the opera
tion that took place on that day. Of 
course, the Mayor of Ahmedabad had 
not given his permission for erecting 
this memorial on the traffic island that 
happened to be the property 
of the Municipal Corporation But 
this is true that the corporation 
had not been consulted on this ques
tion. There was no resolution of the 
corporation forbidding us to erect the 
memorial, nor had any complaint been 
made to Government by the Commis
sioner or the Chairman or any autho
rity of the municipality asking them 
to forbid os to erect the memorial. 
There was, therefore, no legal ground 
for forbidding the erection of ttk» 
memorial.
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I had also written myself  to the 
Chief Minuter a month ago, and I re
quested him not to interfere with this 
matter because we were going to build 
these memorials on municipal  pro
perty, and even  if there was  a
difference  between  us  and  the 
municipality on this suject, Gov
ernment should  not interfere ex
cept to preserve law and order  No 
reply was given to me till the 8th 
August  In fact,  no reply has been
given up to date  No warning  has
been given Government  only  did
this, they wanted to prevent our pro
cession from proceeding to this memo
rial place, and they asked us to stop 
at a point before the memorial place 
We pleaded our inability to stop at 
that place, and m fact, that memorial 
ground was already thronged  with 
thousands, and there was no point, 
therefore, m preventing us from going 
there  Wc went there and exactly at 
% 17 pm the memorials were placed

There was serious provocation from 
all sides, military police and  police 
were thronged in largo numbers all 
around the area  The Congress House 
was filled up by visitors, and mem
bers and leaders, but we did not look 
at the Congress House  We did not 
want to be provoked by their jeers 
and insults and laughter  Our only 
attention was  concentrated  on  the 
place, which had been sanctioned by 
the blood of our marty-  In all 
humility, we raised those  memorials 
whith were loaded with  thousands 
and thousands of garlands all the way 
from the market place to the memo
rial place

Mr. Deputy-Speaker- Is  the  hon
Member aware whether there 115 any 
inquiry going on about this matter or 
whether this is a subject before any 
court’

Shri Yajnik: There is an inquiry re
garding the responsibility for firing  I 
am not coming to that

Mr. Deputy-Speaker: The responsi
bility  for  firing,  or what happen
ed there m consequence  of which 
there must have been firing—all those 
incidents also shall be gone into by

the inquiring body whether it is a 
court or a commission or an officer 
that is appointed for that purpose. I 
was thinking whether it might not be 
dangerous for us to go into those facts 
and whether it might not prejudice 
that inquiry

Shri F R. Patel (Mehsana)  There 
was no firing there

Shri Nathwani (Sorath) There m a 
judicial inquiry going on there  Mr. 
Justice Kotla of the  Bombay High 
Court is inquiring into the circum
stances

Shri P R Patel: Regarding other 
dates, not this date

Shri Yajnik- I am dealing with the 
8th

Shri Nathwani: The inquiry is also 
about the circumstances which led to 
the acts of violance and hooliganism 
on the next day, this involves going 
into those questions which preceded 
the. acts including the question about 
the excitement, incitement etc, they 
were indulging m speeches on pre
vious days, and the previous days’ 
speeches led to this  Therefore,  it 
does form part of the inquiry

Shri P R. Patel: No, no

Shri Nathwani Anyone who has 
followed the inquiry will know it

Mr Deputy-Speaker: Let us be clear
about this point

Shri Pangrahi (Puri) There must 
be some terms of reference for that 
inquiry

Shri Yajnik- I know my responsi
bility m this matter  We are parties 
to the inquiry that is going on now, 
and I assure the House

Mr. Deputy-Speaker: The hon Mem
ber must appreciate that I must also 
be aware of my responsibility

Shri Yajnik: Yes

Mr. Deputy-Speaker: If really this 
matter is under investigation or in
quiry, we ought to take care that we
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do not prejudice that, and we must 
see to that Therefore, I was asking 
about the facts, and Shn Yajnsk must 
tell me whether there is really an in
quiry going on, and about what matter 
that inquiry is pending, so that we 
might decide about this

The Minister of Finance (Shri 
Monurjl Desai): The inquiry is going 
on The hon Member himself and his 
friends asked for an inquiry into the 
happenings which took place on the 
8th and the subsequent dates, and the 
inquiry is into all those incidents 
Therefore, the inquiry covers up the 
incidents on the 8th as well as the 
subsequent dates And a High Court 
judge is inquiring into them, and it is 
being heard from day to day, even 
now, one reads about it, and detailed 
questions have been asked for t̂hat 
day’s incidents also by the lawyer of 
the hon Member and other people 
Therefore, this relates to the whole 
period

Shri F. R. Patel. My submission is 
that the reference is onlv regarding 
the firings, and the responsibikty for 
the same, and the circumstances that 
made Government to open fire That 
is the only riferine So there is no 
reference as to .vhat happened how 
the procession was taken out the 
laying of the Martyrs' stone etc

Mr Deputy-Speaker JuM n o w  it
has been stated bv the her Mmis'er 
that the advocate of the non IVu mbt 1 
himself had betn putting quiitions on 
the incidents of the 8th also If this 
be the subject-maUci tf tnquus—the 
circumstances that led to tru firing or 
how it happened—then < t rtaini ine 
events of the 8th also would be iele- 
vant and they would b* brought in 
So, we should not bring in those facts 
for the present we leave them We 
will have ample opportunities further 
on and we can discuss them later on 
Therefore, I will request the hon 
Member not to touch those things

Shri Yajnlk: I am not concerned 
with the responsibility for the firing 
because that is the subject-matter of 
a legal enquiry But the political 
decision to remove these memorials is 
outside the scope of the enquiry

Mr Deputy-Speaker: It will be diffi
cult now to differentiate it and put it 
aside because that political decision 
might have influenced the conduct and 
the behaviour of the persons who took 
part in that Some must be the causes 
and the others the effect of them. 
Therefore, we cannot separate and put 
them as under, and say one we can 
discuss and the other we cannot 
Therefore, it is advisable that we 
should discuss them when there would 
be many opportunities for the hon 
Member to take up that case

Shri Tajnik: Then after the inci
dents of the 11th, 12th and the 13th, 
there was a certain amount of 
pessimism and confusion among the 
people of Gujarat, and we wanted to 
think out the best method of preserv
ing peace and stabilising it, and at 
the same time of showing to Govern
ment politically our inflexible deter
mination to continue our struggle and 
to affirm our right for the erection of 
the martyrs’ memorial Therefore after 
announcing it to the District Magis
trate of Ahmcdabad, we began our 
satyagraha on the 17th August Now, 
that satyagraha has been going on 
quite peacefully for the last 6 months 
It is continuing even today, and friends 
and foes our partisans and critics 
have all testified to the absolutely 
peuf'iful manner m which the satya- 
gr»ha has been continuing sometimes 
under veiv serious provocation

First of all it was jeered at and 
ridiculed as the adventure of some 
people of Ahmedabad But, after one 
month, that is to say from the 17th 
September, batches and parties have 
come from all over Gujarat, from 
places as far as Surat at the one end 
and Saurashtra and Culch at the other.
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And, by this time, nearly 2,000 men 
and women, Hindus and ‘Muslims, 
people drawn from all communities, 
have practised satyagraha and offered 
themselves for imprisonment during 
the last 6 months And, as the move
ment proceeded, we have decided to 
make this the pivot o f  o u t  agitation 
for Maha Gujerat

This satyagraha is not merely con
fined to the right of erecting a memo
rial; this satyagraha is being practis
ed for the purpose of converting the 
mmds of Governments, the minds of 
the Members of Parliament, the minds 
of all political parties to concede our 
right for a um-lmgual State of Maha 
Gujerat The movement has been 
mounting But, unfortunately, in 
October last, the Prime Minister again 
hurt us by his speech at Hyderabad 
There he accused us of practising 
fascist methods, which, as you said, 
Sir, is the subject-matter of enquiry 
He hurled another bomb-shell at us 
and he told us categorically that the 
bilingual State of Bombay connotes 
the domination of the Marathi-speak- 
mg people on the Gujerati people 
Friends told me that he had, probably, 
said this in order to appease the 
Maharashtrian community But then, 
we are also able to listen to what the 
Prime Minister says And, as we 
heard these words, we were shocked 
and were pained And the pain is 
rankling in our minds now He has 
driven iron into our soul

Shri Morarji Desai: May I make a 
clarification, Sir’  This is not a pro
per representation of what the Prime 
Minister said What the Prime Minis
ter said was this* that in the State of 
Bombay, the Maharashtrians are in a 
majority and yet why should they 
complain. He did not say that they 
were dominating

Shri P. R Patel: He said predomi
nant

Shri Morarji Demi: They are pre
dominant in population

Shri Yajnik: No words of explana
tion

An Hon. Member: That was consol
ing to the Maharashtrians

Shri Yajnik: No words of explana
tion can remove the feeling that has 
been created in our mmds

Proceeding further, he also began 
to sing praises of the Marathi langu
age Marathi language is undoubted
ly great Why did he go all the way 
to wean the Maharashtrians, arc it 
were, from thtir path of Samyukta 
Maharashtra Is not the language of 
Mahatma Gandhi and Sardar Patel 
also great’  Gandhiji wrote in that 
language; and his autobiography m 
English is a translation of what he 
wrote in Gujerati. Why was all this 
special pleading done m order to 
appease the Maharashtrian sentiment’

Mr. Deputy-Speaker: As the hon
Member himself has said, there was 
no comparison made and no reflection 
made on the language of Gujerat.

Shri Morarji Desai: The Prime 
Minister has always said that all the 
languages of India are equally im
portant and are national languages. 
He has not distinguished one from 
another

Shri P R Patel. What about the 
speech’

Shri Morarji Desai: In that speech 
he has not sung praises of Marathi 
language as my hon friend puts it; 
it is wrong

Shri Yajnik: He has spoken and he 
has hurt our feelings and we expres
sed resentment at his speech, at the 
parallel meeting that we held in 
Baroda when the Prime Minister came 
there to address the Congress Youth 
Conference

Sir, this sort of speech has rather 
disturbed our mind We feel that 
Parliament should revise its opinion 
on the subject If the bilingual State 
of Bombay has to be made palatable 
to one section of the people by saying
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that they are in a dominant position, 
then it means that if somebody is m 
a dominant position, somebody is in 
an inferior position That brings out 
the real significance, the real connota- 
tkm of this billingual State in which, 
undoubtedly, the Maharashtrian 
friends are m a majority But, then, 
the Maharashtrians also do not like 
this bilingual State because while we 
feel that we are dominated by the big 
numerical majority we feel that we 
are dominated by the big numerical 
majority of the Maharashtrians, the 
Maharashtrian friends think that they 
would be dominated by the economic 
predominance of the Gujerati com
munity And that is how this 
question of discord and disharmony is 
developing And, the Prime Minister 
has not served anybody bringing out 
this connotation of the bilingual State 
When this connotation is being repeat 
ed, we have to confirm what has been 
stated in our proclamation of 8th 
August It was again confirmed on 
the 1st of November and again on the 
26th of January and we have stated 
m categorical terms that we in Gujerat 
feel that we are in a subordinate 
position Apart from economic com
plaints, we feel that we are, so to say 
in an inferior status of citizenship I 
will not dilate on the economic wrongs 
now I am not going into any facts 
and figures because fact' and figures 
can be cited on both oides Wp have 
actually passed a long resolution and 
we have submitted the matter to th< 
Prime Minuter We have received a 
reply from the Ch.tf Minister and he 
has confirmed some of our worst 
complaints against the bilingual Stati 
regarding the developmental projects

Sbri Raman (Chandni
Chowk) What is his party s. view re
garding the city of Bombay’

Shri Yajnik: So far as we are con
cerned, we definitely want that the 
States of Mahagujerat and Maha
rashtra should be formed Bombay 
is left to this Government to 

We have no hesitation

in stating that this bilingual State 
ohould be divided into two States 
Whether you put Bombay here or 
there, whether you put some part of 
Nawapur or Dangs here or there, it 
is a matter of geography and adjust
ment (Interruptions) I am not 
concerned with the smajl geographical 
details I am concerned with the 
mam big question of the separation of 
the bilingual State (An hon member 

into three States) I am not for 
three States My organisation does 
not authorise me to stand for a three 
State formula

I may say that the President of the 
bilingual Bombay Congress Committee, 
Shri Thakurbhai Denai m a speech 
recently has categorically made two 
important statements He is not 
opposed to the formation of Maha
gujerat on principle It is very good 
He may have objection against our 
tactics out that is a different thing 
The second thing is even more signi
ficant As the sitting President of the 
bilingual Bombay State in which un
doubtedly the Maharashtrian Congress 
members are in a majority, he has 
now categorically stated that the only 
alternative to this present bilingual 
set-up is the division of the State into 
two parts

Shri Morarji Desai It is a misre
presentation again

Shri Yajnik There ii> no misrepre
sentation He may have been misled 
by Shri Thdkurbhai’s private ? le&sages 
but 1 r>aw the report published m a 
papei very deai to the hcait of the 
Congress—the papci by which Thakur
bhai Desai was feted We have ac
tually got his words m the clearest 
terms He has stated that the only 
alternative to the bilingual State is 
the formation of Mahagujerat and 
Maharashtra He does not want these 
divisions certainly, he wants this ex
periment to continue He knows what 
will happen when he cays anything 
about the three State formula The 
Copgcjosmen would be up in arms
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and he would be under pressure tit 
the Maharashtrian Congressmen. He 
4are not now speak about the three 
State formula. He knows it very 
well. It was on the question of the 
■separation of Bombay from Maha
rashtra that the old bill was not pass
ed and a new amendment was made.

So, I say the road is perfectly clear, 
liven the President of the Bombay 
Congress Committee says that. I, 
therefore, in all humility appeal to you 
to wipe out the injustice that has 
been done to us because we feel that 
under the present dispensation, both 
political and administrative, we are in 
a subordinate position. Subordinate 
to whom? Maharashtrians. But the 
Maharashtrians say: we do not want 
to subordinate you to our rule. Then, 
who wants to put somebody above 
somebody else? It is the Congress 
hierarchy at the Centre, the High 
Command. Probably as things are 
being discussed, some people may 
change their views and may come to 
new conclusions. It is a festering 
sore. Every time when even a Cong
ress leader comes to Ahmedabad or 
Gujerat and speaks on politics, he 
has always to speak on this bilingual 
question and denounce us and the 
Samyuktha Maharashtrian parties 
principally on this division question. 
This question remains the foremost on 
the agenda whether it is our agenda 
or the Congress agenda The atmos
phere is not normal. In order to 
create a nermal atmosphere, an at
mosphere appropriate for the func
tioning and fulfilment of the big plans, 
the completion of the Second Plan 
and the formulation of the Third Plan, 
we require the co-operation of all 
parties. If thirj thorn is removed, if 
this status of inferiority is done away 
with and if the Gujerat State takes 
its proper place in the comity of all 
the different States of the Indian 
Union, in that case, I assure you that 
all the people who are associated with 
us—most of the opposition parties are 
associated with U'S—will all work with 
might and main for the success and 
for the realisation of the big plans 
that are made by our Government

Of course, if we have any amendments 
or suggestions to make, we will make 
them. But by and large we assure 
you of our best support and co
operation in the realisation and 
carrying out and fulfilling the big 
plans and the big projects that are 
being planned by the Government 
that are the hope of the whole of 
India.

’Js- Shri Goray (Poona): Mr. Deputy-
~ Speaker, this is the third time that we 

the Members of the Lok Sabha are 
having the privilege of deliberating 
over the President’s Address. Every 
time I have listened to the President’s 
Address, I have felt a littl^ dis
appointed, not became the Address 
was not clothed in gorgeous and 
fantastic terms but because it con
tained little else, excepting the inven
tory of the doings of the Government 
in the previous year. So far as I have 
been able ^understand our Constitu> 
tion, the office of the President as 
conceived by the Constitution is not 
to be the projection of the Cabinet 
He is to be the symbol of the nation. 
Therefore, we expected that whenever 
the President addressed th^kouses of 
Parliament, it would refer not only to 
the doings of the Ministry but to the 
hopes and aspiration? of the whole 
nation; they should be mirrored in 
the Address—not only out ambitions 
but our failings, not onlyrair achieve
ments but our shortcomings, not only 
the good points but also the tensions 
that prevail in our land. If I may 
draw an analogy, I want the Presi
dent to Tesemble the Trimurthi in the 
famous Elephant a Caves near/ 
Bombay—one face representing just 
anger against the sins of commission 
and omission, the second, the face of 
Mahadev, representing the ceaseless 
activity of development, and the third 
face of the divine consort full of com
passion for the suffering sons II and 
daughters of this land. Viewed from 
this aspect, all the three successive 
addresses have failed to make the 
mark.
14 hrs.

Please look to paragraph 12 of this 
Address. When we read about the
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food situation m the country as rep- 
resente^by the President, we find 
that he promise? us a hopeful horizon 
We fail to understand where the hope
ful honzon is Only two days back 
the Governor of Punjab, addressing 
the Legislative Assembly, drew almost 
a dismal picture of the^Conditions pre
vailing there He said that due to bad 
season, about Rs 35 crores worth of 
crops have been destroyed and 17 
lakh acres of land have been laid 
waste Not only that Insp te of the 
promises and the/ hopes that have 
been held here by our Food Minister 
we find that people have been shout
ing over the shortage of food not only 
m States like Bombay and Kerala but 
even m States like Punjab, Uttar 
Pradesh and Bihar f  Therefore, I think 
that this chronic complacency of the 
Food Minister should not lead us to 
believe that we are going to have a 
hopeful horizon in the f jture

Sometimes when I lirsten to the 
Food Minister, I find tha^he as bliss
fully unaware of the thmgs that are 
happening in this country Imme
diately after his return from the 
Nagpur session there was a hot civic 
reception arranged for him by the 
citizens of Delhi When I look at the 

S  long queues! m Bomba> and else- 
where, waiting for kerosene and othei 
necessaries of life, the prices of which 
are soaring I think that this is not 
a good augury at all Thpre is some
thing very menacing m the situation 
and unless we/take a realistic view 
of things and try to improve our agri
culture and try to make rapid pro
gress so far as the agricultural scctor 
w concerned, I think not only the re
maining period of the second Plan 
but the third^Plan also is foredoomed

I would like to point out that so 
far as irrigation facilities are concern
ed, it is on record that though we have 
got the irrigation potential, very little 
of it is being used We have anothe^ 
instance where we find that the culti
vable wasteland is not being brought 
under the plough Hundreds of

thousands of acres of land which can 
be brought under the plough are lying 

—^cultivated We have only to travel 
Hykrom Bombay to|Delhi either by the 

Western Railway or the Central Rail
way and on both sides of the track, 
we will find vast tracts of land lying 
uncultivated

In the report of the Chambal River 
Project, we find that mention has- 
been mad^by the Committee that in 
Rajasthan, lakhs of acres of land 
which are full of wrid-Sflf tre^s can 
be made to produrejfaree i&awids o f 
cora-pcr-ae*e morejlhan what is being 
produced today only if the wild trees 
were-uprooted Now the uprooting 
°f)^w  trees does not require any 
foreign capital or any expert know
ledge It can be done provided a 
concerted effort were made to improve 
the land

Take the instance of water-logging 
While I travelled up to Delhi for this 
session,[ I found that on both sides 
of the railway route from Bharatpur 
to Delhi vast stretches of land were 
lying under water and the same can 

^ be seen if wc tra\cl from lieit to 
^'Amritsar When are we going^to re

claim these areas’' We are thinking 
of Bhakra Nangal for bringing can a' 
water to thf deserts of Rajasthan 
But unless wp arc careful to see that 
water-logging does not take place, the 
blessings that Bhakra Nangal is going1 
to shower on us may turn into curses 1 
Therefore I would like to stress this 
point, that if the food situation in 
the country is to be improved unless 
we take drastic steps, unless we take 
concerted action to see/that the agri
cultural production k stepped up, it 
will be very difficult to under-write 
the success of the remaining period o f  
the second Plan and also the third 
Plan which we are trying to evolve

Curiously enough, a lot/was talked 
about the third Five Year Plan To
day, I find that both Shn Kasliwal 
who moved the motion of thanks and 
Shn Joachim Alva who supported
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him, waxed eloquent about the third 
Plan But there is hardly a para-^. 
graph /devoted in the President’s Ad-(jJ 
dress 'to the third Plan About the 
deteriorating food situation and the 
soaring pncf̂ s, there w no mention m 
it I want to put it to you for your 
consideration, whether if we want to 
make/ a success of the third Plan, it 
will dc possible to do so if the prices 
keep on soaring and if there is scar
city of food The effect of the scar 
city of food and the soaring prices 
is that the 'people's vitality is capped 
and consequently their enthusiasm 
suffers They do not believe m plan
ning at all Not only the people at 
large, but, your own employees, the 
Government employees, suffer There 
are nearly two millions of such em
ployees What/is their experience’

You find that there is already a 
demand for a second Pay Commission 
because people thmk that they can
not cope with those soaring prices 
It is difficult for them to make two 
ends meet If a man’m Governments^ 
employ finds that it is difficult for 
him to make two ends meet, he is not 
going to be enthusiastic about your 
Plan at all Those people will try to 
eke out their livelihood by some 
other means I There is the root of 
corruption and nepotism When you 
are thinking of fulfilling the sccond 
Plan when jou are thinking of start
ing the third Plan, \ou must ^ee to it 
that your own limbs, t'T Go\ 11 rrrn -  
employees are satisfied and  ̂content
ed Two millions of them have been 
waiting outside for the last nearly 
twenty months to see what the Pay 
Commission is going to give The Pay 
Commission has been deliberating, 
deMtentmg and deliberating, but has 
brought forth nothing That is/why 
there is demand for a second Pay 
Commission Therefore, I submit 
that unless you keep these people 
contented and unless you can creatc 
a situation where you can enthuse 
yeur own people and your own em- _  
ployees, the Plans will/not be a sue- 
cess Under these conditions how is

it possible for you to enthuse the 
people at large and how will it be 
possible for you to make a success of 
the second Plan and the third Plan7 
It/will be like the promise of giving a 
Die in the sky when you die There
fore, I a m  saying this let us be very 
realistic and let us be more drastic 
and more quick at decisions and in 
the executiory^of the decisions that we 
tak e

I would not like to dilate on this 
because there have been speakers be
fore me who have touched this point 
But there are other tensions m this 
eountiy I am not only referring toy 
the tension that is in existence for a 
long tim« between Mabai ashtra and 
Gujerat or between Karnataka and 
Maharashtra, but there are other ten
sions too Take for instance, the 
tension that prevails on the eastern 
border, between Pakistan and India^ 
We aie going to hear more about it 
when the question of ratifying what 
was agreed to between our Prime 
Minister and the Prime Minister 
of Pakistan comes up before the 
House So I will not speak about 
that also f

But look at Kashmir I would like 
to point out with all respect to 
Bakshiji that everything is not well 
m Kashmir, that something is rotten 
m the State of Denmark I would 
like this House to take greater in
terest/ m the events that are taking 
place in Kashmir We have fought 
for it and we are bleeding for it But 
when we are doing all that, let us not 
forget that we have a right to demand 
a Government/which conforms to our 
standards of democracy That is why 
the people in Kashmir are making a 
demand that the jurisdiction of our 
Election Commission and the Supreme 
Court should be extended to Kashmir 
They are making a demand that/their 
representatives who are sitting m 
Parliament should be elected directly, 
as we arp elected^

These are matters which we must 
consider We must not say that be-
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cause Bakrchiji ib holding the fort, 
everything u  all right in Kashmir I 
think that this attitude is dangerous 
and perhaps we might be very bitter
ly disillusioned sometimes So, this 
Kashmir issue should be squarely 
faced and whatever ameliorative 
measures we want to take, should be 
taken without any loss of time

Coming to the question of Maha
rashtra and Gujerat and Maharashtra 
and Karnataka, I would like to say 
that I am not looking at it from the 
point of view of a Maharashtrian I 
would like to look at it from the point 
of view of a good patriot as an Indian 
I would like to tell you that the more 
tune you allow to lapse, bitterer will 
be the feelings between these States 
The Government is not serving any 
purpose by delaying these things 
Just now we have heard Shri Yajmk 
Whether he had justification for the 
bitterness that he feels may be a moot 
question But it is not to be doubted 
as he said, that iron has entered our 
soul Why should we allow it to 
happen9 I have pleaded with Panditji 
and I am pleading here again Let 
this House consider whether we aie 
going to drive 5 crores of people to 
the wall

It is said that this Parliament 
decided the is>ue I accept it but 
may I not say that when this Parlia
ment decided the issue every Membc i 
who voted for this particular re
organisation of States had given a 
State for his own language and onlv 
denied the State for only thi, two 
linguistic groups of Maharashtra and 
Gujerat’  Does it really lie in their 
mouths to say ‘ Wt will have our 
States so far as our languages aie con
cerned, but only one exception r>hill 
be made and that will be the State 
of Bombay’ ” Therefore if my logic 
or argument is really worth anything, 
you should please reconsider this 
issue Do not trv to adopt a policy 
of tiring out the whole people It is 
not going to have any effect

I do not want to be accused of 
Chauvinism, but so far as the Maha
rashtrian people are concerned, we are

a people who love cricket and play 
it better than anybody else So, we 
are not going to be tired out, we shall 
play the game as long as it is neces
sary We do not want to go out of 
the Union, we have been the most 
loyal citizens of this Union We 
want to give our smews and intelli
gence for the success of the second 
and the third Plans We want to be 
very loyal and patriotic citizens of 
India, but we do not want to be told 
that “you are inferior citizens in this 
matter and what has been given to the 
other linguistic groups will not be 
given to you or to the Gujerat people”

So I am pleading with you Please 
solve this question as early as possi
ble, so that one of the major tensions 
m this country would be removed 
Between Mysore and Maharashtra 
also I am not saying ‘ Give me this 
piece of land or give them that piece 
of land” Whatever rightfully belongs 
to us, give that to us and whatever 
rightfully belongs to the Mysore peo
ple give that to them There is a 
formula which you have evolved now, 
which is called the Pataskar Formula 
Yesterday the Home Minister said 
‘ I am afraid that Pataskar is being 
immortalised because it is not his 
foimula but it is an agreed solution 
arrived at bv the two State*; 
If that agreed solution is good 
foi those two States it can be 
an agreed solution for the other two 
States also What is >3auce for the 
gander should bo saucc for the goose 
If fortunately wc have get a formula 
which has settled the disputes 
between two States why not apply 
the same to us And then whatever 
goes to Mysore will go to them and 
whatever comet to Maharashtra, will 
come to us Where is the quarrel’  
But unnecessarily the whole relation* 
ship between one linguistic group and 
the other is being bedevilled So, 
my earnest prayer is, please have 
sympathy for us, please try to give u» 
what you have appropnated for your
self and then the whole quanel will 
be settled
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Coming to Goa, since the last two 
.occasions, it seems that Government 
has now decided as a policy that there 
should be no reference to Goa in the 
President’s Address. When I came to 
this House first, m the President’s Ad
dress that year, there was a reference 
and they said in effect that Goa be
longed to us and somehow or other we 
*3hall get it. From the next occasion 
onwards, all references to Goa were 
dropped Most probably the policy of 
the Government has changed They 
feel that if we keep quiet about it, 
somehow or other, Dr. Salazar may 
see wisdom and hand ovex his colonial 
possessions

What is happening in actual prac
tice is that while we are sitting here 
waiting for wisdom to dawn on Dr 
Salazar, Dr Salazar is moving fast 
My friend, Shn Joachim Alva, just 
now said that they have tried to in
troduce the currency system of Portu
gal in Goa They have not only 
driven out the rupee from the position 
of being legal tender, but at the same 
time, they have done something else 
in cultural field and in the field of 
education, I do not know why Shn 
Alva did not mention it. The steps 
they have taken will have a far- 
reaching effect, viz., from this year, 
every child in Goa between the ages 
of 7 and 13 will have to learn Portu
guese compulsorily So far as we all 
know, till now this compulsion was 
not there at all and very few childien 
learnt Portuguese Except for some 
schools in the villages, elsewhere the 
children were taught Marathi and 
only when the boy or girl entered the 
high school stage, they learnt Portu
guese But now for children between 
the ages of 7 and 13, Portuguese will 
be made compulsory There will be 
a Portuguese teacher in every school

The effect of this step will be that 
all the cultural ties between the main
land of India and Goa will be cut 
It will not be the fate only of those 
people who are staying in Goa, but 
also of those people who reside in 
areas which are culturally, linguisti
cally, historically and ethnologically

part and parcel of Gujerat. Thane 
boys and girls also will be cut away 
from the culture and civilisation of 
Gujerat What are you going to do 
against this sort of cultural prosely- 
tisation? Very soon there will not be 
a Goa problem, not m the sense in 
which you want, but in the sense that 
all those people will be assimilated 
with the Portuguese culture and they 
would no longer care to be Indian 
citizens. Therefore, the time has 
come when we must think fast and 
take some steps All that I see the 
Government doing is they are sitting 
tight This policy of masterly inacti
vity, will not give you any dividends 
and it will never bring the Goans 
nearer to you When the Portuguese 
Government is taking active steps to 
futher their policy of “assimilation", 
you are not doing anything to help 
the Goans out of their travail.

Therefore, I would plead, Sir, with 
all earnestness that this Government 
will have to think very deeply about 
this problem, because Goa if it is lost, 
will not be so much a loss of a little 
territory inhabited by five lakhs peo
ple, but it will be a thorn inside India 
in the future to come Therefore, 
this is a national issue. This is not 
only a linguistic problem or a cultu
ral problem or a historical problem, 
but it is going to be a national pro
blem if all these enclaves are lost to 
India

Sir, it is not possible for me to deal 
with all the points contained in this 
Address because they total to about 54 
But I would like to touch upon one 
more and then finish, that is, ag I said, 
the contentment of the people who are 
in government service I think very 
drastic steps will have to be taken, 
not only by having Pay Commissions 
and other things. I would like to 
point out that in every department of 
the Government there is some sort of 
anarchy. Rules have not been proper
ly framed—seniority rules, ser
vice rules and other rules. Whe
ther you take up the railway de
partment or the home department or 
the defence department, you will 
find any number of complaints from 
the people who are employed there.
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There are people who have been 
working as temporary hands for yean 
together—5 years, 10 years and even 
12 years With this sort of service 
conditions, I think it is very difficult 
for you to get loyalty and one-minded 
devotion m whatever work the Gov
ernment tries to do

Therefore, I would appeal that here 
also very early steps should be taken 
to frame service rules which would 
be uniform throughout 1 know 
that during the war period a
lot of people were recruited But 
even if you do not want so many 
people, there must be some oider of 
precedence, some rule by which you 
may carry out the demobilisation 
People who have served you for 20 
years, 30 years, go out of service with
out gratuity Even if the gratuity is 
given to them, it reaches them after 
5 or 6 years I have cases where 
people have told me that the Deforce 
Department has told them thu their 
service papers have been lost and 
they would not get anything What is 
to be done when people are faced 
with this sort of a situation’  You can 
imagine what sort of loyalty you can 
get from them

Therefore, whether we want to 
shape this nation on the basis of the 
Second Plan or on the basis of the 
Third Plan, you must take very 
active steps and very early Utps to see 
that those who serve you whether 
they serve m the Railways, the Posts 
and Telegraphs or Defence, get satis 
factory service conditions which alone 
will be the firm basis of loyalty

Mr Deputy-Speaker. 1 have to an
nounce that there are 166 amend
ments to the Motion of Thanks to the 
President’s, Address, which have been 
selected by hon Members to be treat
ed as moved In order to save the 
time involved m reading out the num
bers, I shall treat them all as moved 
provided they are otherwise in order 
A list indicating the number of select
ed amendments will be put on the

notice board and it will be circulated 
to Members tonight for their informa
tion

The following are the selected 
amendments to the Motion on Presi
dent’s Address which will be treated 
as having been moved subject to their 
being otherwise admissible —

Nos of Amendments 
1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 11, 12,

13, 14, 15, 16, 17, 32, 33, 34, 35, 38,
37, 38, 39, 40, 41, 42, 44, 45,46,47, 48, 
49, 50, 51, 52, 53, 56, 57, 58, 59, 60,
61, 62, 63, 64, 65, 76, 77, 78, 79, 80,
81, 82, 83, 84, 8b. 86, 87, 89, 90, 91,
92, 93, 94, 95, 96, 97,99, 100, 101,102,103„ 
104, 105, 106, 107, 108,109, 110, 111, 112, 
113, 114, 115, 116, 117, 118, 119, 120,
134, 135, 136, 137, 138, 139, 140, 141,
142, 143, 144, 145, 147, 148, 150, 151,
152, 153, 154, 155, 156, 157, 158, 159, 180, 
162, 163, 165, 166, 167, 168, 169, 170,
171, 172, 173, 174, 175, 176, 177, 178,
179, 180 181, 182 183 184, 185, 186,
187, 188, 189, 190, 191, 192, 193, 194,
195 196 197, 198 199, 200 201 202 203, 
204, 205 206, 208, 209

Shri U C Patnaik (Gan]am) I
beg to move —

(1) That at the end of tht motion, 
the following be added namolj —

but ugret—
(a) that in spite of enormous 

expenditure for increased food- 
production programmes, prices of 
foodstuffs are going up and India 
has to depend upon import of 
foodgrams,

(b) that foreign exchange diffi
culties arc increasing because the 
foreign aids are received m the 
shape of commodities which are 
dumped on us at far higher rates 
than those at which we could 
have purchased in the competitive 
markets,

(c) that in the sphere of im
ports and exports, licences and 
permits have been granted with
out reference to the country's
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real needs and economic well
being,

(d) that no effective steps have 
been taken against corruption, 
hoarding profiteering and black- 
marketing which are flourishing in 
various spheres;

(c) that there is lack of effec 
tive proposals for raising the 
standards of living of the people 
or for establishing economic pros
perity on a just and enduring 
basis,

(f) that there is an absence of 
•concrete proposals for organizing 
to the full, our human and mate
rial resources for developmental 
programmes as well as for
national defence ” ( 1)

(2) That at the end of the motion 
4he following be added, namely —

“but regret—

(a) that Government still con
tinues in the Commonwealth, not
withstanding the aggressively an 
ti Indian approach and policy of 
racial discrimination demonstra
ted by some of its constituent 
members

(b) that India has not yet pro
tested to the U SA  for its military 
aid to Pakistan which is forcing 
us to «-pend large sums of money 
on defence,

(c) that there is no clear indi 
cation of strong and effective mea
sures against border raids and 
others acts or threats of Pakistan.

(d) that adequate notice has not 
been taken regarding the guided 
missile bases, new naval base and 
military air bases for heavy bom
bers of strategic aviation recently 
established m Pakistan and in 
Portuguese-occupied territories m 
India ” (2)

(3) That at the end of the motion, 
the following be added, namely —

“but regret—
(a) that the Address gives no 

indication of concrete proposals 
for satisfying the aspirations of 
patriotic citizens to be associated 
with national defence in emer
gencies as well as with nation- 
building activities in normal tunes,

(b) that the Address has ignor
ed the possibility o! mobilising 
and training our vast man-power, 
as an effective machinery for im
plementing our various socio
economic plans and programmes,

(c) that the Address has ignor
ed the immense scope for utili
sing the expenditure on defence, 
not only for increasing our strik- 
ing-power for national defence but 
also for increased efficiency in the 
socio economic development drive

(d) that there is no plan for 
formulating our defcnce require
ments and controlling our defence 
purchases which often consist of 
out-moded obsolete or obsolescent 
equipment at high prices,

(c) that the cloak of secrecy in 
defence purchases, some of which 
are open to foreign magazines, is 
concouragmg corrupt practices 
and involving us in huge losses.

(f) that the Planning Com
mission and Government of India 
have made no efforts to integrate 
the defence and civilian wings of 
our national life especially in the 
spheres of education, production, 
construction and scicntific research 
so as to ensure economy as well as 
efficiency " (3)
Shri Naushir Bharucha (East 

Khandesh) I beg to move

(1) That at the end of the motion, 
the following be added, namely —

“but regret that the Address has 
failed to disclose an adequate ap
preciation of the will of the people
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of Saxnyukt Maharashtra and of 
Mahagujrat for the establishment 
of unilingual States in place of 
the existing bilingual Bombay 
State.** (4).
(2) That at the end of the motion, 

the following be added, namely:

“but regret that the Union 
Government has failed to play a 
more positive and effective role 
in the solution of border dispute 
between Bombay and Mysore.**
(5).
(3) That at the end of the motion, 

the following be added, namely:
"but regret that no indication 

is available in the Address as to 
what effective plans the Govern
ment has in view for arresting the 
rocketing prices of wheat and 
other foodgrams in the coun
try.” (6).
(4) That at the end of the motion, 

the following be added, namely:
“but regret that no practical 

lead has been gtven in the 
Address on intensifying food pro
duction, particularly by greater 
use of irrigation facilities at 
prices of water within the reach 
of agriculturists and supply of ade
quate quantities of ferlitizers.” (7).
(5) That at the end of the motion, 

the following be added, namely:
‘•but regret that clear indica

tion of Government's intentions is 
not available in the Address as 
to Government attitude on agra
rian reforms, particularly farming 
on joint or co-operative basis, 
ceilings on land and disposal of 
surplus land.” (8).
(•6) That at the end of the motion, 

the following be added, namely:
"but regret that clear indication 

is not available in the Address of 
the scheme or machinery for 
wholesale trade in food grains pro
posed to be taken over by the 
Government'' (9).

(7) That at the end of the motion,
the following be added, namely:

"but regret that ’ no serious 
notice has been taken in the ad
dress of the acute kerosene oil 
shortage to which masses have 
been subjected nor any plan for 
mitigating their hardships dis
closed." (10).
(8) That at the end of the motion,

the following be added, namely:

"but regret that the Address 
does not contain any effective plan 
for substantial and prompt reduc
tion in unemployment caused by 
the closure of industrial concerns.” 
(11).

(9) That at the end of the motion, 
the following be added, namely:

“but regret that the Address 
does not indicate the intention of 
the Government to introduce 
amending legislation, to acquire 
powors for taking over closed in
dustrial concerns and re-starting 
them” ( 12)
( 10) That at the end of the motion, 

thu following be added, namely
“but regiet that the Address 

does not disclosr with «ufHcient 
clarity—

(a) what the core of the 
Second Five Year Plan will ul
timately be,

(b) what internal resources 
the Government have for imple
menting the balance of the Plan; 
and

(c) how the foreign exchange 
gap will be covered.” (13)

(11) That at the end of the motion, 
the following be added, namely:

“but regret that the Address 
does not hold out any prospect 
of relief to trade and industry or 
to the people, from crippling taxa
tion.” (14).
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(12) That at the end of the motion, 
the following be added, namely:

“but regret that the Address 
docs not disclose any intention on 
the part of the Government to 
check extravagance in travelling 
allowances of Ministers, while 
Members of Parliament are being 
denied barest bus transport facili
ties to and from Parliament on 
ground of economy " (15)

(13) That at the end of the motion, 
the following be added, namely

“but regret that the Address 
does not mdicate prospect of sub
stantial economy m defence ex 
penditure " ( 16)
(14) That at the end of the motion, 

the following be added, namely
“but regret that the Address 

does not give a clear lead on the 
question of liberation of Goa and 
other Portuguese enclaves” (17)
Shri Yadav: 1 beg to move
(1) That at the end of the motion, 

the following be added, namely
“but regrtt that Government has 

failtd to control the rising prices 
of foodgrams and also failed to 
lav down a definite price policy ” 
(32)
(2) That at the end of the motion, 

the following be added, namely
“but regret that Government 

has failed to lay down principles 
so as to avoid indiscriminate 
firing by the police ” (33)

(3) That at the end of the motion, 
the following be added, namely

“but regret that m the Address 
there was no mention of the strike 
of cane-growers of Uttar Pra
desh ’* (34)
(4) That at the end of the motion, 

the following be added, namely

“but regret that m the Address 
no assurance has been given to

implement the recommendations 
contained in the Report of the 
Backward Classes Commission ” 
(35).
(5) That at the end of tiie motion, 

the following be added, namely-
“but regret that in the Address 

there is no mention of the corrup
tion, favouritism and nepotism 
rampant in the country” (36)
(6) That at the end of the motionr 

the following be added, namely:
“but regret that in the Address 

there is no mention of the increa
sing evils of casteism ” (37)
(7) That at the end of the motion, 

the following be added, namely:
“but regret that in the Address 

there is no mention of the ever- 
increasing bureaucracy ” (38)
(8) That at the end of the motionr 

the following be added, namely
“but regret that Government 

has failed to decentralise the ad
ministration by establishing Gram 
Panehayats and District Pancha- 
yats and ensuring them adequate 
revenues ” (39)
(9) That at the end of the motion, 

the following be added, namely
but regret that in the Address 

there is no mention of the follow
ing defects m the Five Year 
Plan —

(a) modelling of Five Year 
Plan on the lines of Russia and 
America,

(b) lack of financial re
sources, and

(c) does not benefit the entire 
country but the selected few ” 
(40)

(10) That at the end of the motion^ 
the following be added, namely*

“but regret that in the Address 
there is no mention of the increas
ing economic disparity in the 
country” (41).
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(11) That at the end of the motion, 

ithe following be added, namely

“but regret that in the Address 
no mention has been made about 
the growing unemployment and 
the measures for its removal” 
(42)

(12) That at the end of the motion 
Ihe following be added namely

‘Tout regret that in the Address 
no mention has been made about 
the removal of statutes of foreign - 
ners from Delhi” (44)

(13) That at the end of the motion, 
the following be added, namely

“but regret that in the Address 
no mention has been made about 
preventing the exploitation of the 
people by foreign and Indian 
capitalists ”  (45)

(14) That at the end of the motion 
the following be added namely

"but regret that m the Address 
no mention has boen made regard 
ing deterioration m the affairs of 
Banaras Hindu University” (46)

(15) That at the end of the motion 
•the following bt added, namely

“but regret that m the Address 
no reference has been made re
garding settlement of the disputes 
between India aid Pakistan ” 
(47)
Shri Panigrahi. I beg to move
( 1) That at the end of the motion 

the following be added, namely
“but regret that there is no 

mention of the recent reports of 
building up of military and atomic 
bases m Pakistan, bordering India, 
with Aemncan military aid and 
the immediate danger to India’s 
freedom and security therefrom” 
<48)

(2) That at the end of the motion, 
the following be added, namely

•but regret—
(a) that the Address contains 

no indication of recommendations 
of the States Reorganisation Com
mission in respect of safeguarding 
the rights and interests of diffeimt 
liguistic groups in various States, 
more specially the difficul
ties and hardships being under
gone by the Onya speaking people 
living in Saraikella and Kharswan 
presently remaining with Bihar, 
and

(b) that Government have fail
ed to note the rightful claim of the 
people of Saraikella and Khar
swan to merge with Orissa” (49)

(3) That at the end of the motion, 
the following be added, namely

“but regret that Government 
have failed in safeguarding the 
interests of 700 miners working in 
the Villiers colliery in Talcher in 
Orissa for the last two years and 
has failed in taking any steps 
with a view to increase coal pro
duction by resuming work in the 
said coal mine which remains 
closed for the last one and a half 
year” (50)

(4) That at the end of the motion, 
the following be added, namely

‘ but regret that Government 
have failed to note the necessity 
of developing Paradip m Orissa 
as a major port on the eastern 
coast of India” (51)

(5) That at the end of the motion, 
the following be added, namely

“but regret that Government 
have failed to note the soaring 
prices of kerosene oil m Orissa, 
West Bengal and some other 
States during the past two months 
and to take any effective measures* 
for meeting this crisis” (52)
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(6) That at the end of the motion, 
the following be added, namely:

“but regret that Government 
have failed to take note of the 
slow progress of resettlement work 
in the Dandakaranya area and in 
view of this slow progress has 
failed to revise the target date of 
closing the camps in West Bengal 
before the end of July this year.” 
(S3).
Shri Tangamani (Madurai): I dor 

to move:

( 1) That at the end of the motion, 
the following be added, namely:

“but regret that there is no 
reference to steps proposed to be 
taken for naming the present 
State of Madras as Tamilnad' in 
deference to the wishes of the 
people of the State.” (56)
(2) That at the end of the motion, 

the following be added, namely:
“but regret that the Addrrts 

has failed to mention that rebate 
for handloom weavers in Tamilnad 
has not been fully paid for the 
year 1958.” (57).
(3) That at the end of the motion, 

the following be added, namely:
“but regret that the Address, 

did not mention that when Madras 
State Government demanded 
Rs 55 lakhs for handloom rebate 
on 31-3-1958 only Rs 40 lakhs 
were sanctioned.” (58).
(4) That at the end of the motion, 

the following be added, namely:
“but riegret that the Address 

failed to refer to the scarcity of 
kerosene and soaring prices in 
retail market throughout the 
country, more particularly in the 
various towns in Madras State 
during recent period.” (59).
(5) That at the end of the motion 

the following be added, namely:
“but regret that the Address 

failed to refer to the restriction 
326 L.S.D.—6

in export of beedies to Ceylon 
from the Southern Districts of 
Madras State causing hardship to
beedi owners and unemployment 
to thousands of workers.” (60).
(6) That at the end of the motion, 

the following be added, namely:
“but regret that the Address 

did not refer to the need for 
understanding with the Ceylo* 
Government regarding import of 
tobacco and export of beedies.” 
( 61).

Shri N. B. Maiti (Ghatal): I beg to 
move:

That at the end of the motion, 
the following be added, namely:

“and record their sense of grati
fication on the comprehensive 
surveys made by him in his 
Address of the progress made 
during the last one year by 
the Government of India towards 
the attainment of the objectives of 
the nation, and on pointing to the 
further stages of advancement 
towards the same to be attained 
by the Government, Parliament 
and the country during the next 
year, and convey to him their 
warmest appreciation for the 
same.'' (62).
Shri P. G. Deb (Angul): 1 beg to 

move:
(1) That at the end of the motion, 

the following be added, namely:
“but regret to state that there 

has been a gross failure of our 
food policy for which immediate 
correctives may be instituted to 
redress hardship caused to the 
common man.” (63).

(2) That at the end of the motion, 
the following be added, namely:

“but regret to state that there 
has been lack of imagination in 
the formulation of our agrarian 
policy and that the steps taken 
purely in ideological fervour will 
lead to failure of investment, in-
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centives and output in agricul
ture ” (64)

(3) That at the end of the motion, 
the following be added, namely

‘ but regret to f>tate that the 
Prime Minister's. agreement with 
the then Prime Minister of Pakis
tan m September last year rc 
garding the exchange of Cooch- 
Behar enclaves in Pakistan has 
not been in accord with the opi
nion of the Parliament” (65)
Shn A V Ghare (Jalna) I beg to 

move
( 1) That at the end of the motion, 

the following be added, namely
“but regret to note that theie 

is no mention in the Address
about the urgency and inevitabi 
lity to break the bilingual Bom
bay State and form separate
States, of Maharashtra with Bom 
bay and Mahagujrat as the bilin 
gual experiment has failed at the 
emotional integration of its
people, hampering developmental 
activities, deterioration in adminis
trative efficiency and is undei 
minmg the faith in demociatic 
processes” (76)
(2) That at the end of the motion 

the tollovung be added namely
but regret to no It that th** 

addiess gives no indit it ion of the 
settlement of border dispute on 
the basis of Pataskar award re
garding readjustment of bounda
ries between Bombay and Mysore 
States and the urgency of inelud 
mg Belgaum, Karwai Nipam 
and other Marathi speaking areas 
m Bombay State which has rc 
suited in great inconv emiencc to 
the Maiathi speaking people of 
that area ” (77)
(3) That at the end of the motion, 

the following be added namely
“but regret the note that the 

Address makes no mention about 
the artificial scarcity created by

the profiteers in the supply of 
kerosene oil which is causing 
great inconvenience to the poorer 
sections of the people and failure 
of the Government to take strict 
action against the profiteers ” 
(78)
(4) That at the end of the motion, 

the following be added namely
“but regret that in the Address 

there is no mention regarding 
belated sanetiomng by the Centre 
of irrigation projects which is 
resulting m great delays of these 
works and m waste of public 
money ” (79)
15) That it  the end o! the motion 

the following be added namely
but rc>grtt that in the Address 

there is no mention of the neces
sity of establishing co-operatives 
tm purchase of agncultural pro
duct ’ (80)
(6) That at tht end of the motion, 

the following be added, namely
‘ but legiet that the Address 

gives no indication of the time 
and the failure so far of the 
Government to reopen the broad
casting Station at Aurangabad in 
Bombav State’ (81)
(7) That at the end of the motion, 

tht following Ix added namely
but legnt that the Address 

mak* no mention of the chrome 
border firings by Pakistani armed 
forces and the failuie of the Gov 
ernment to stop them effectively 
which is causing great hardships 
to the people li\ing in these 
arras” (82)
Shn Braj Raj Singh iffiozabadi 

I beg to move
( 1) That at the end of the motion, 

the following be added, namely
‘but regret that the Address fails 

to mention the basic flaws of the 
Plan namely

(a) the manner in which small- 
scale and cottage industries
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should be promoted and 
developed by giving more 
aid,

(b) the indifferent attitude of the 
Government tov/ards making 
raw materials available to* 
the glass and the bangle 
industries which aie mainly 
cottage industries and to the 
partiality with which raw 
materials are being made 
available for the glass indus
try by the Development 
Branch of the Ministry of 
Commerce and Industiv and

(c) th* heavj expenditure being
incurred by Government on 
htavj industries at the cost 
of small industries and to 
the flaws that are thus being 
created m the economy of 
the nation ’ (83)

(2) That at the end of the’ motion, 
the following be added namelv

"but regret that yi the Address
there is no mention—

(a) to solve the food problem 
facing the nation bv reclaim 
ing cultivable* waste land 
through organising a land 
Army of volunteers ind by 
settling landless families on 
the se lands foi the purpose 
of cultivation

(b) regarding the development 
and promotion of small 
irrigation schemes

(c) as to the corruption rampant 
m the administrative machi
nery of the Food and Agri
culture Department as a 
result of which agricultural 
scheme-, are proving a failuie,

(d) as to the fixation of minimum 
and maximum land holdings 
for a familv

(e) of the starvation spreading 
m the country as a result of 
food scarcity and of the 
consequent deaths

(f) whether any effective steps 
will be taken to bring the 
prices of agricultural and 
industrial produce it par, 
and

(g) whether the pr ce of sugar
cane will be fixed at Rs 2 
per maund” (84)

(3) That at the end of the* motion, 
the follow ing be added namely

But regret that in the Address 
the ic is ro ment on —

( i) of the irr mgrments to be 
made to provide compulsory 
nnd fiee education to children 
up'o the age of 14 years as 
laid down in the Constitu
tion

(b> of the basic defe ts of the 
present educational system in 
India resulting to huge 
unemployment, and

(c) of effective and conciele 
programme for the develop
ment and expansion of 
technical education ’ (85)

(4) That at the end of the motion 
the following be added namely

But regret that no mention has 
be e n made in the Address—

(a) to provide woik and voca
tions to the teeming millions 
of unemployed persons within 
a definite period and

(b) about corruption nepotism 
and favouritism rampant m 
the employment exchanges 
established by the Govern
ment” (86)

(*S) That at the end of the motion 
the following be added, namelv

‘but regret that no mention has 
been made in the Address—

(a) of the effective steps to be 
taken by the Government to 
remove disparity m income so 
that the ratio of the income
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between different persons and 
classes range between 1 to 10 
or that the minimum and 
maximum income of any 
person is not less than Rs 
one hundred and Rs one 
thousand per month respec
tively; and

(b) to remove the growing dis
parity of income especially in 
public and private sectors 
and to bridge the continuous
ly widening gulf between the 
rich and the poor in the 
country.” (87)

(6) That at the end of the motion, 
the following be added, namely*

“but regret that no mention has 
beon made in the Address—

(a) of the effective steps to be 
taken for the resettlement of 
the displaced persons; and

(b) about the corruption rampant 
in the Dandakaran>a 
Scheme”  (89)

(7) That at the end of the motion, 
the following be added, namely.

“but regret that no categot 10a! 
mention has been made in the 
Address—

(a) of the need to form a third 
camp of all such nations who 
are opposed to war and to 
adopt a policy of effective 
neutrality towards the 
nations preparing for war in 
order to establish peace in 
the world,

(b) uf any effective scheme 
devised to free the nations 
groaning under foreign rule,

(c) to take effective steps to free 
Goa from foreign rule, and

(d) to take effective steps to 
reduce tension in the world 
and the ever-mounting 
military expenditure by 
different nations to make the

disarmament plan a success 
and to ban the use ot Atomic 
and Hydrogen bombs and 
other destructive weapons 
and to encourage their uce 

* for peaceful purposes for all 
times to come.” (90).

Shrimati Renu Chakravartty
(Basirhat): I beg to move:

(1) That at the end of the motion, 
the following be added, namely:

“but regret that the Address 
fails to take note of the menace 
to peace and security developing 
as a result of the U.K. and 
U.S A ’s agreement to strengthen 
the Baghdad Pact and arm these 
countries with conventional and 
atomic weapons” (91).
(2) That at the end of the motion, 

the following be added, namely:
“but regret that the Address 

fails to take note of the defeat of 
the democratic and pregressive 
forces in several countries of Asia 
and especially the emergence of. a 
militan dictatorship in our 
neighbounng country of Pakis
tan” (92)
(3) That at the end of the motion, 

the following be added, namely
“but irgret that the Address 

fills to take note of the danger to 
oui economy from the attack of 
the monopolists and big business 
of the private sector, upon the 
public sectoi, as well as their 
attempt to infiltrate more and 
more into the strategic 
industries with the backing of 
foreign private capital and to 
enter into positions where they 
can directly or indirectly influence 
the policy of Government m their 
favour" (93)

(4) That at the end of the motion, 
the following be added, namely:

“but regret that the Address 
fails to take note of the growing
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disparities in income, the delay in 
the publication of Pay Commis
sion's Report and the need to set 
lip Wage Boards m the main 
industries.” (94).

(5) That at the end of the motion, 
the following be added, namely:

“but regret that m the Address 
there is no mention of the moun
ting unemployment in the coun
try both among the uneducated 
and the educated sections of the 
people, which has been further 
accentuated by the closures in the 
textile mills and by rationalisa
tion and acute shortage of raw 
materials which has led to 
thousands being retrenched or 
paid-off” (95)
(6) That at the end of the motion, 

the following be added, namely:
“but regret that in the Address 

no mention is made about the 
failure of the Government to pre
vent disappearance of nee from 
the market and the artificial 
scarcity cieated by the trade 
leading to great suffering
among the people both in
towns and in the country
side” (96).
(7) That at the end of the motion, 

the following be added, namely

“but regret to state that the 
Government has failed to fix a 
minimum price for jute and that 
the other measures undertaken by 
it have failed to raise the price of 
jute which has fallen far below 
the cost price leading to tremen
dous loss to large section of the 
peasants” (97).

(8) That at the end of the motion, 
the following be added, namely:

“but regret the Government has 
failed to control prices of essen
tial commodities or to keep in 
check traders who hold the com
munity to ransom by black- 
marketing ” (99)

(9) That at the end of the motion, 
the following be added, namely:

“but regret that no mention is 
made in the Address of the devel
oping tendency to permit private 
foreign capital to enter in the 
form of joint ventures in vital 
sections of the economy such as 
heavy machine building plants, 
heavy forgings, pharmaceutical 
and drug industry with assurance 
of high royalties and repatriation 
of profits, which will endanger 
the freedom of our economic and 
political growth” ( 100).
(10) That at the end of the motion, 

the following be added, namely:
“but regret that the Address 

fails to take note of the transfer 
to Pakistan of Beruban Union in 
West Bengal without taking even 
the opinion of the West Bengal 
Government m the matter.” 
( 101).

(11) That at the end of the motion, 
the following t>e added, namely:

“but regret that the Address 
fails to take note of the report of 
the Court of Enquiry into the 
Chinakun Colliery Disaster m 
which hundreds of workers were 
killed, and the conclusions of 
which report have evoked wide 
public lesentment” ( 102).
Shri B. C. Kamble (Kopargaon):

I beg to move:
(1) That at the end of the motion, 

the following be added, namely-
“but regret that the Govern

ment have not indicated any 
policy with regard to deserving 
minorities in the country” (103).
(2) That at the end of the motion, 

the following be added, namely:

“buf regret that the Govern
ment have failed to assess the 
results of its policy in the matter 
of services, education and other 
economic schemes towards Neo 
Buddhists in the country.”  (104).
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(3) That at the end of the motion, 

the following be added, namely

“but regret that the Govern
ment have failed to grant the 
demands of the Neo Buddhists to 
the effect that the same rights and 
protection be granted in the 
matter of services, education and 
other welfare schemes to the Neo 
Buddhists which are granted 
under the Constitution to Sched
uled Castes and Scheduled 
tribes” (105)

(4) That at the end of the motion, 
the following be added, namely

“but regret that the Address 
does not make a mention of the 
assessment of the results of the 
action taken by Government on 
the last report of the Backwaid 
tlasses Commission” (106)

Shri Tangamani: I beg to move

That at the end of the motion, the 
following be added, namely

‘ but regiet that there is no 
indication in the Address as to 
Gov ernmcnt’s attitude regarding 
nationalisation of Banking Com
panies " (107)

(2) Th.it at the end of the motion, 
the following be added, namely

“but 1 egret that there is no 
mention in the Address about 
Government’s attitude towards 
the Banker* convi rting the secret 
reserves into Bonus shares (108)

(3) That at the end of the motion, 
the following be added, namely

“but 1 egret that there is no 
mention m the Address about the 
Aluminium Plant for Madras 
State in Mettur and the delay m 
publication of the Project 
Report ” (109)

(4) That at the end of the motion, 
the following be added, namely:

“but regret that there is no 
indication in the Address of Gov
ernment’s proposal to reunpose 
cess on all salt produced by 
factories below ten acres at three 
annas from 5,000 to 15,000 maunds 
and two annas over 15,000 
maunds” ( 110)
(5) That at the end of the motion, 

the following be added, namely:
“but regret that there is no 

mention in the Address about the 
fall in efficiency in sports as in 
the case of Hockey and Cricket 
and delay in implementation of 
Patiala Committee Report ”
( 111)

Shri Khadilkar (Ahmedabadl I beg 
to move

(1) That at the end of the motion, 
the following be* added, namely

but 1 egret that the lack of 
critical appraisal of the econo
mic situation and the placid and 
almost complacent tone of the 
Address fails to carry conviction 
that the Government is deter
mined to implement development 
plans of soc lal reconstruction ”
( 112)
\ 2) That at the end of the motion, 

the following be added, namely
“but 1 egret that the Address 

fails to take note of the fact that 
riiing prices have corroding 
effi cts on the living standards of 
the people and to indicate effec
tive steps to hold the prices in 
check” (113)
(3) That at the end of the motion, 

the following be added, namely
“but regiet that the Address 

ignores the necessity of further 
integration of Kashmir by bring
ing that State under full juris
diction of the Supreme Court and 
the Election Commission.”  (114).
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(4) That at the end ot the motion, 
the following be added, namely

‘ but regret that the Address 
fails to mention Family Plannmg 
as a part of national development 
effort to control population ” 
(115)
(5) That at the end of the motion, 

the following be added, namely
“but regret that the Address 

fails to take note of the expre* 
wishes of the people of Maha- 
gujerat and Samyukt Mahara
shtra for the creation of unilin- 
gual States m place of the present 
bi lingual Bombay State ’ (116)
(6) That at the end of the motion, 

the following be added namely
but regret that the Address 

fails to take note of the failure of 
the Union Government to settle 
the boundaiy dispute between the 
State of Bombay and Mysore on 
the basis of Pataskar Award ” 
(117)
(7) That at the end of the motion, 

the following be added namely

but rcgiit that the Address 
fails to indicate Government’s 
Policy to liberate the Indian 
Terntou under Portuguese 
Rule (118)
Shri Bimal Ghose I g to mo\i
That at the end of the motion the 

following be added namely

but disippro\ e of the proposed 
tnnsfei of a portion of the 
Bcruban Union to Pakistan" 
(119)

Shri Supakar (Sambalpui'i I beg 
to move

That at the end of the motion, the 
following be added namely

“but regret that the Address 
makes no reference to the perma
nent solution of the food problem 
of the country or to the availa

bility of food at all tune at
reasonable price” ( 120)
Shri Vajpayee I beg to nove
(1) That at the end of the motion, 

the following be added, namely
but regret that the reference 

contained in the Address to the 
Indo-Pak agreement for the
transfer of enclaves has not taken 
into account the categorical dis
approval expressed by the Bengal 
Legislative Assembly and Bengal 
Legislative Council in regard to 
the proposed transfer of portions 
of Bcruban Union to Pakistan”
(134)
(2) That at the end of the motion, 

the following be added, namely
‘but 1 e grot that the Address 

tails to make any reference to the 
ccaseless violations of Indian 
territory by Pakistani troops and 
citizens and the resultant disquiet 
that prevails among Indian 
citizens in border regions”
(135)
(3) That at the end of the motion, 

the following be added namely
but regret that the Address 

omits to take note of the scnous 
food crisis that has developed m 
the country owing to the Govern
ment’s failure to open an ade
quate number of fair prices shops 
to prevent hoarding and to keep 
m check soaring prices of food 
grains" (136)
(4) That at the end of the motion, 

the following be added, namely
but regret that the Address 

contains no reference to the 
Bombay-Mysore State border dis
pute in respect of the Marathi- 
speaking portions of Mysore 
State’ (137)
(5) That at the end of the motion, 

the following be added namely

but regret that the four-fold 
objectives of the Third Plan aa 
enunciated in the Address have
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omitted to include the objective 
of increasing agricultural output ” 
(138)

(6) That at the end of the motion, 
the following t>e added, namely

“but regret that the Address 
is completely silent in regard to 
the need of taking early steps to 
emancipate Goa, Daman and Diu 
from foreign thraldom” (139)

(7) That at the end of the motion, 
the following be added, namely

“but regret that the Address 
gives no indication of awareness 
on the part of Government in 
regard to the imperative need of 
increasing India’s defence poten
tial” (140)

(8) That at the end of the motion 
the following be added namely

‘*but regret that notwith*tand 
ing the delay that is being caused 
in the submission of the Pay 
Commission’s Report the Address 
contains no indication of the 
Government’s intention to give 
further mtenm relief to Govern
ment employees" (141)

(9) That at the end of the motion 
the following be added namely

‘but regret that the reference 
made m the Address to the 
attempts made by Government to 
secure foreign loans g1Ves no 
indication whatsoever as to how 
Government proposes to meet this 
growing indebtedness (142)

( 10) That at the end of the motion, 
the following be added namely

“but regret that the Address 
fails to take cognisance of the 
demand for inclusion of Sindhi m 
the list of languages mentioned in 
the Eighth Schedule of the 
Constitution" (148)

(11) That at the end of the notion, 
the following be added, namely:

"but regret that th£ Address 
does not mention the necessity of 
bifurcating Bombay State into 
Samyukta Maharashtra and 
Gujrat” (144)
(12) That at the end of the motion, 

the following be added, namely
"but regret that the Address 

does not mention the necessity of 
taking steps to bring Jammu and 
Kashmir State in line with the 
rest of the States by extending 
the Election Commission’s juris
diction to that State, abolishing 
the permit system and providing 
for direct election of the State's 
representatives to Lok Sabha ” 
(145)
(13) That at the end of the motion, 

the following be added, namely
but regret that the references 

to industrial relations and associ
ated problems contained in the 
Address do not mention the 
failure of Government to imple
ment fully the decisions of the 
Naimtal Conference, particularly 
those relating to the increase m 
the present rate of contribution to 
the provident fund the extension 
of benefits under the Employees’ 
State Insurince Act to members 
of the families of workers covered 
by this Act and constitution of 
the Industrial Relief Fund to 
provide working capital to 
workers co-operatives ” (147)
(14) That at the end of the motion, 

the following be added namely
but regret that the recent 

decision of the National Develop
ment Council to socialise trade m 
foodgrains does not take into 
consideration the manifold 
aspects of this important question 
involving a number of complica
ted issues regarding finances, 
administrative machinery and the 
interests of the primary producers 
of food as also of traders ” (148).
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Shri S. M. Baaerjee ! Kanpur) I 
beg to move:

(1) That at the end of the notion, 
the following be added, namely

“but regret that the Address 
does not assure any wage increase 
to the workers both under public 
and private sector*” (150)

(2) That at the end of the motion, 
the following be added, namely

"but regret that the Address 
does not mention with emphasis 
the soaring prices of food-grains 
in UP and Government’s help
less attitude towards solving this 
problem" (151)

(3) That at the end of the motion, 
the following be added namely

‘but regret that the Address 
does not mention non-completion 
of various projects in UP foi 
want of aid from the Centre” 
(152)

(4) That at the end of the motion, 
the following be added, namely

‘ but regrot that the Address 
doeb not mention about the pro
posed strike by the Sugar Mill 
Workers m U P for a wage 
increase and retaining allow
ance (153)

(5) That at the end of the motion, 
the following be added, namely

but regiet that the Address 
does not mention the famine 
conditions m the Eastern Districts 
of U P ” C254)

(6) That at the end of the motion, 
the following be added, namely

“but regret that the Address 
does not mention any scheme 
contemplated by the Government 
to check the growing corruption, 
Wastage and drainage in the 
country” (155)

(7) That at the end of the motion* 
the following be added, namely

"but regret that the Addrem 
does not mention anything 
regarding the wages and working
conditions of the teachers in the 
country” (15<J)
(8) That at the end of the motion, 

the following be added, namely
“but regret that the Address 

does not mention about the pres
sure from the pnvate sector on 
the Government not to expand 
the Ordnaance Factories” (157)
(9) That at the end of the motion, 

the following bt added, namely
“but regret that the Address 

does not mention anything about 
the early submission of Pay Com
mission s Report” (158)
Shri Subodh Hansda (Midnapur_

Reserved—Seh Tribes) 1 beg to 
move

(1) That at the end of the motion, 
the following be added, namely

‘ but i egret that no mention has 
been made m the Address regard* 
mg the appointment of a Com
mittee to assess the progress made 
so far regarding the Welfare Ac
tivities for the uplift of the 
Scheduled Castes and Scheduled 
Tribes having spent crores and 
crores of rupees for the upliftment 
of the Scheduled Castes and 
Scheduled Tribes, no mention ha? 
been made to appoint a Commit
tee to assess the progress made so 
far m comparison to amount spent 
m welfare activities specially for 
the Scheduled Tribes since they 
ahve been given special facibties 
for their upliftment” (159)
(2) That at the end of the motion, 

the following be added, namely
“but regret that in the Address 

there is no mention regarding the 
rehabilitation of the landless 
Scheduled Tribes and refugees 
from Pakistan or distribution of 
the Khas lands acquired by the 
Government after the abolition of
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Zamindari and intermediary 

systems" ri60)
(3) That at the end of the motion, 

the following be added, namely
“but regret that in the Address 

no mention has been made about 
the time within which all the 
Scheduled Tribes, displaced and 
dislodged due to construction of 
various projects will be complete
ly rehabilitated and given 
employment by Government ’’ 
(162)
(4) That at the end of the motion 

the following be added, namely

“but regret that m the Address 
there is no mention

(a) about the progress made by 
the Scheduled Castes and 
Scheduled Tribes uptodatr 
since they have been granted 
special facilities for their 
upliftment in comparison to 
the amount spent uptodato, 
and

(b) whethei the period of 
reservation would be extend
ed beyond 1960 for the Sche
duled Castes and Scheduled 
Tribes” (163)

Shri Kodiyan (Quilon—Reserved— 
Sell Cartes) I beg to move

(1) That at tht end of the motion 
the following be added, namely

‘ but regret that the Address 
suggests no remedy to eliminate 
the disparity between regions and 
States as far as, industrial devel
opment is eoneerned ’ (165)

(2) That at the end of the motion, 
the following be added, namely

‘ but regiet that nothing is 
mentioned in the Address 
legarding the establishment of 
the second ship-building yard" 
(186)

(3) That at the end of the motion, 
the following be added, namely

“but regret that no proper 
assessment of the working of the 
zonal system of food supplies is 
made” (167)
(4) That at the end of the motion, 

the following be added, namely.
but regret that no assurance 

is given that highly deficit States 
will get priority in the matter of 
supplies within the zones" (168)
(5) That at the end of the motion, 

the following be added, namely
but regret that no mention is 

made regarding the development 
of fisheries in the Malabar Coast, 
especially the tapping of the high 
potentialities of the Wage 
in the Indian Ocean” (169).
(6) That at the end of the motion, 

tht following be added, namely
but regret that no proper steps 

are suggested to arrest the grow
ing unemployment m both indus
try and agriculture especially in 
backward States" (170)
(7) That at the end of the motion, 

the following be added, namely
but regret that no proper steps 

an suggested to arrest the grow
ing prices of necessities of dailv 
life” (171)

(8) That at the <nd of the motion, 
the following be added, namely

‘ but 1 egret that no effective
steps are suggested to arrest the 
iteep decline in prices of cash 
crops especially those exported as 
cashewnut, lemon-grass oil, carda
mom, coir, etc” (172)
(9) That at the end of the motion, 

the following be added, namely
“but regret to state the failure 

of the Government to mention 
any positive steps to expedite land 
reforms” (173).
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( 10) That at the end of the motion, 
the following be added, namely

“but regret that no mention is 
made of administrative reforms to 
eliminate procedural delays of the 
executive and to have more or
ganised participation of people in 
the implementation of the various 
projects of the plan which alone 
is a guarantee against corruption 
and waste” (174)

Shri B. Das Gupta (Puiul'a) I beg 
Vo move

(1) That at the end of the 
motion, the following be added, name
ly

“but regret that Government 
have failed to safeguard the cul
tural and educational rights of the 
Bengali speaking population in 
Bihar specially m the Bengali 
speaking areas in Bihar contiguous 
to the borders of West Bengal" 
(175)
(2) That at the end of the motion, 

the following be added, namely
“but regret that Government 

have failed to protect the rights 
of the linguistic minorities m 
Bihar speually in the areas con
tiguous 1o WW Bengal” (176)
(3) That at the end of the motion, 

the following be added, namely
‘but regiet that there is no 

mention in the Address about the 
dissatisfaction and disadvantages 
which are on inciease due to in
complete re-organisation of States 
on linguistic basis and fails to 
assure the country of any ade
quate* measure to be taken for 
re-adjusting the boundaries of the 
States in just and proper way ” 
(177)
(4) That at the end of the motion, 

the following be added, namely
“but regret that no effective 

steps have been taken—
(a) for establishing a heirarchi- 

cal structure of decentralised

administrative units with devolu
tion of power and responsibility 
beginning from the village as the 
base and the first unit,

(b) to organise the vast un
organised mass of people m India 
through a constitutional organisa
tion as the core and the base of 
the National Plan,

(c) to increase the potentiality 
of the cultivators—

(I) by safeguarding the 
lights of the cultivators on the 
land they till,

(II) bv easy supply of agri
cultural implements and cat
tle,

(III) bv supplying easy and 
adequate loans through rural 
banks established for that 
purpose,

(iv) by imparting up-to- 
date knowledge regarding im
proved and scientific methods 
of cultivation through practi
cal demonstration, and

(v) by giving wartime 
urgency on the execution of 
mm01 irrigation works so 
that the cultivation may not 
have to depend on rain
waters solelj ” (178)

(5) That at the end of the motion, 
the following be added, namely 

“but regret that—
(a) the Union Government 

have failed to check the increase 
of prices of foodstuff and other 
consumer goods which are going 
up gradually,

(b) no mention has been made 
m the Address regarding shortage 
of Kerosene oil which is essential 
commodity in luraJ areas, and

(c) no assurance has been given 
for increasing the price of sugar- 
cant ” »(179)

(6) That at the end of the motion, 
the following be added, namely:

“but regret that the Union Gov
ernment have failed to—
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{*) solve the land problems of 

tt tm n t States;
(b) implement the land reforms 

by fixing up ceilings of holdings;
(c) distribute lands amongst 

the landless peasants;
(d) decrease the quantum of 

rent where lands have been ac
quired;

(e) give remission to the culti
vators of heavy rental arrears 
and Takavi loans for the liquida
tion of agricultural indebtedness.” 
(180).

(7) That at the end of the motion, 
the following be added, namely:

“but regret that Government 
have failed—

(a) to raise appreciably the 
living standard of the ordinary 
people of the country;

(b) to take effective steps for 
liquidating unemployment.” (181)

(8) That at the end of the motion, 
the following be added, namely:

“but regret that the Community 
Development and National Exten
sion Service Blocks have miser
ably failed to give impetus to 
the people1 in food production in 
spite of enormous expenditure.” 
(182).

(9) That at the end of the motion, 
the following be added, namely:

“but regret that no indication 
has been given regarding the 
opting out of the Common
wealth.” (183).

<10) That at the end of the motion, 
the following be added, naively:

*but regret that no indication 
has been given of the protest 
— it* to U.S.A. for their military 
aids to Pakistan.” (1*4).

(11) That at the end of file motion, 
the following be added, namely:

“but regret that no mention 
has been made in the Address 
regarding the transfer at Beru- 
bari Union which is an integral 
part of Indian territory and no 
assurance has been given for 
stopping border raids by Pakis
tan.” (185).

(12) That at the end of the motioa, 
the following be added, namely:

“but regret that Government 
have failed to take any initiative 
for having two unilingual States 
of Samyukta Maharashtra and 
Mahagujerat by dividing bi
lingual Bombay." (186).

(13) That at the end of the motion, 
the following be added, namely:

“but regret that in the Address 
no mention has been made about 
the construction of Farakka 
Barrage in West Bengal.” (187)

(14) That at the end of the motion, 
the following be added, namely:

“but regret that in the Address 
no details about the Dandaka- 
ranya Scheme have been given 
to the satisfaction of the refugees 
from Bast Pakistan.” (188).

(15) That at the end of the motion, 
the following be added, namely:

“ but regret that in the Address 
no mention has been made about 
the unsatisfactory state of affairs 
in the Sindri Fertilizer Factory.” 
(189).

(16) That at the end of the motion, 
the following be added, namely:

“but regret that in the Address 
no mention has been made re
garding steps taken for effective 
control over Public Autonomous 
Corporations.” (190).
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(17) That at the end of the motion, 
the following be added, namely

“but regret that the Union Gov
ernment have faded to advise the 
State Government of West Ben
gal to sell Electricity produced 
by Damodar Valley Corporation 
to private foreign firms” (191)

(18) That at the end of the motion, 
the following be added namely

“but regret that in the Address 
no indication has been given about 
the deterioration of Public Health 
revealed by several surveys con
ducted by various official and 
non-official oiganisations ” (192)

(19) That at the end of the motion 
the following be added, namely

but regret that no mention has 
bten made—

(a) to stop rationalisation of 
industries which is proving detri
mental to the interest of workers,

(b) to take over the industrial 
concerns which have been closed 
down throwing thirty thousand of 
woikers out of employment and

(c) to assure what steps are to 
b* taken m regard to the working 
journalists who have been victi
mised dui ing the period while re- 
i < mmendations of the Press Com
mission are undi*r the considera
tion of the Government’ (193)

(20) That at the end of the motion, 
the following be added namely

but regret that the Union 
Government have failed to supply 
adequate quantity of rice ’ (194)
(21) That at the end of the motion, 

the following be added, namely

but regret that no mention has 
been made about the report by 
the court of enquiry into the 
Chmakun Colliery disaster ” 
(195)

(22) That at the end of the motion, 
the following be added, namely*

“but regret that no mention has 
been made about the liberation of 
Goa and other Portuguese En
claves "  (196)
(23) That at the end of the motion, 

the following be added, namely
(a) “but regret that no mention 
has been made for standardising 
educational system by eliminating 
the co-existence of different types 
of institutions m the self-same 
system, and
(b) for stopping the increase in 
tuition fees of the Calcutta Col
leges by the University Grants 
Commission’ (197)
(24) That at the end of the motion, 

the following be added namely
“but regret that no mention has 

bien made for—
( I) having effective control over 

the States for utilisation of Cen
tra] Grants on different Heads, 
and

( II) abolishing the system of 
matching grants” (198)
Shri P R Patel I beg to move
(1) That at the end of the motion, 

the following Be added, namely
but regret to note that the 

Address does not refer to rising 
food coal and kerosene prices" 
(199)
(2) That at the end of the motion, 

the following be added, namely
but regret to note that the 

Address does not refer to the 
acute feelings of the people of 
Bombay State due to the continu
ance of the bilingual States of 
Bombay (200)
(3) That at the end of the motion, 

the following be added, namely
‘ but regret to note that the 

Address does not refer to Goa and 
Pakistan border incidents and 
determination of the Government 
to regain Goa and safeguard our 
borders and people residing 
there” (201)
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(4) That at the end of the motion, 

the following be added, namely
“but regret to note that the 

Address fails to take notice of the 
move by States to adjust borders 
on language basis 'Without apply
ing the game principle to the State 
of Bombay" (202)
(5) That at the end of the motion, 

the following be added, namely
“but regret to note that the 

Address does not refer to tht 
delay m the execution of the ir
rigation projects in Gujerat ”
(203)
Shri KambJe 1 beg to move
(1) That at the end of the motion, 

the following be added namely
“but regret that, in view of the 

crisis created by food problem and 
great burden on the Exchequer 
due to import of foodgrains, the 
Union Government have failed to 
formulate any comprehensive 
scheme for the leclamation of 10 
crore acres of waste land in th< 
lovmtr} for the landless ptople”
(204)
(2) That at the end of the motion, 

the following be added namelj
“but regret that the Union Gov

ernment have failed to announce 
policy and formulate any scheme 
foi putting ceilings on the urban 
industrial and Government em
ployees’ incomes and plan the dis
tribution of the surplus wealth to 
those who have so fai been denied 
the same” (205)
Shri Naushir Bharutha 1 beg to

move
That at the end of the motion, the 

following be added, namely
“but regret that there is no in

dication in the Address of Govern
ment’s intention to relieve distress 
of Government employees, by 
granting additional interim relief 
pending Report of the Pay Com
mission ” (206)

Shri M R. Masani (Ranchi—East)
I beg to move

(1) That at the end of the motion, 
the following be added, namely

“and express the hope that the 
reference to co-operation in para
graph 11 of the Address has no 
reference to the proposal to in
stitute joint “co-operative” farm
ing in place of the system of pea
sant family farming” (208)

(2) That at the end of the motion, 
the following be added, namely

‘ and express the hope that the 
reference to agrarian reforms in 
paragraph 11 of the Address ha* 
no reference to the proposdl to 
impose a ceiling on agucultural 
holdings” (209)

Mr Deputy-Speaker \11 t v  so
amendments are now before the 
House

Swamj Ramananda Tirtha (Aii'an- 
gabad) Mr Deputy-Speaker Sir, I 
would not have referred to the re
marks made by other hon Members 
of this House if I had not felt that 
tht remarks weie out of decorum and 
dicency Th*‘ leader of the Commu
nist Paity opened his spttch with ex
pressions which 111 mv opinion do 
not enhance the prestige either of thi 
person or of the party to which he 
belongs I do not want to say any
thing further about that because I 
know that thi hint which he gave 
about the difTciences in tht Cabinet 
is uncalled foi I know that it would 
be difficult for Membtrs of the Com
munist Party and much *v'ort so for 
the leader to under-estimate or not 
to understand the differences that do 
exist between person and person even 
within a party under a democratic 
mode of functioning It ma\ not be 
so m the party to which he belongs, 
but the Congress Party wedded as it 
is to democratic functioning has got 
differences at all levels, and vn spvte 
of the differences there is a common 
course of action and implementation
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Sir, dealing with the Address of the 
President, I believe that the Address 
is couched in very simple and humble 
expressions and makes no tall claims 
It has enumerated the achievements 
as they have been, and has given an 
indication of what the future deve
lopment, economic and the rest, of 
this nation is going to be

In a planned economy which we 
are building m a democratic and so
cialistic way well the difficulties to 
be faced are to be constantly kept in 
mind and so far as is humanly possi
ble we have to meet them squaiely 
and effectively, s>o that the objective 
which we all visualise may be withm 
practical icach It is no use complain
ing against the President for his omis
sion to enumerate the difficulties—A, 
B, C We are going to discuss all the 
problems that face the nation 111 this 
Budget Si ssion, and it is not for the 
President to siv what the difficulties 
are and how they are going to be 
met That is for the Government and 
this Parliament to do Therefore, let 
us not lind fault with the Address or 
the President, because the Address 
does not mention the difficulties one 
after another and show the way how 
those difficulties die going to be met

Well Sir, we are, all of us assem
bled 111 this House, exercised about 
the lesults of the Second Five Year 
Plan and the prospects of the Third 
Five Year Plan Well we have gain
ed certain expenence and that experi
ence should go to enrich our own 
methods and jeimburse greater ener
gy for the implementation of the 
Third Five Year Plan The Third 
Five Ye ar Plan may be over-ambiti- 
ou& It has got to be ambitious, and 
even on a modest calculation we shall 
have to generate the economic poten
tial which would give 16 million new 
jobs for this country, if the unem
ployment problem has to be faced 
squarely That being so, it is no use 
complaining against the size of the 
Plan The size has to be big and m a 
big way we will have to act That is 
the urgency You cannot avoid it

If you minimise or 1 educe the size 
you will go down Therefore, a sense 
of urgency about the Third Five Year 
Plan has been generated at all levels 
and we have to take care to see that 
the Third Plan is implemented to the 
fulle t possible extent

Now what has been the ie»sull of 
the Second Plan’  I do not want 
to go into the details but by and large, 
e\en though there have been certain 
achievements we are not fully satis
fied with what lias been done

Mr Deputy Speaker Would he like 
to continue on Monday9

Swami Ramananda Tirtha Yes
Mr Deputy-Speaker Th«.n we will 

take up non-official business

14 31 hrs
COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

T h ir t y - fo u r th  R eport

Sardar A S Saiff&l (Janjgir) I 
beg to move

That this House agrees with 
the Thirty-fourth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House 011 the 11th February, 
1959 ”
Mr Deputy-Speaker Mot. n nv /ed

That this House agrees with 
the Thirty-fourth Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 11th February, 
1959 ”
Shri Tangamani (Maduian I 

would like to say something about 
this Report We find from para 4, 
item 2 that the Resolution on “Se
cond instalment of Interim Relief to 
Central Government employees” has 
been allotted 1£ hours The first re
solution according to this report, is 
allotted 1 hour and 59 minutes Now, 
m view of the importance of this




